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INTROOOcnON 

I, the Chairman, Committcc on the Welfare of Scheduled Castca and 
Scheduled Tribca, having been authorised by the Committee to submit tho 
Report on their bebalf, prescnt this Ninth Report on. the Ministry of ShippiJII 
and TtaDBpOrt-Reservations for, and employment of, Scheduled Castea 
aDd Scheduled Tribes io the Hiooustan Shipyiud Limited. 

2. The Committee took the evidence of the representatives of tbo 
Ministry of Shipping and Transport and of the Hinduatan Shipyard Limited 
on 16th and 17th Docember. 1980. The Committee wisb to CJtprcll their 
thaob to the officers 0( the Ministry of Shipping and Transport and 
Hindustao Shipyard Limited for placing before the Committee the material 
and information they wanted in connection with the examination of tbe 
subject. 

3. The Report was cosidcrcd and adopted by the Committee 00 7th April, 
1981. 

4. A summary of conclusions/recommendations contained in the Report 
is appended (Appendix-IX). 

NEW DELHI; 

April 8, 1981 

CMitra 18. 1903 (SQka) 

R. R. BHOLE, 
Chlllrmll1f, 

Committee on the W~lfare 0/ ScMtlukd Ctutu an4 
ScJtduW Tribe" 

(v) 



CHAPTER I 

INTROOUCfORY 

A. Organisaliortal set up 

The Hindustan Shipyard Ltd. was originally estbalished by Mis. Scindia 
Steam Navigation Company in Private Sector in 1941. In 1951 Scindia Steam 
Navigation Company informed tbe Government tbat they could no longer 
finance even the working Capital requirements of the industry and requested 
the Government to take over. Accordingly, a new Company under the 
Corporate designation of Hindustan Shipyard Ltd. wa~ rcgistcretl 00 21st 
January, 1952 with the Government holding 2/3 shares and Scindills holding 
J /3. Scindias signed an agreement for sale on 23rd February. 1952. Hindu~ 
stan Shipyard Ltd. took possession of the Visakhapatnam Yard on I st March, 
1952. In 1961 the 1/3 shares owned by the Scindia Stcam Navigation 
Company were al~o taken by the Government and Hindustan Shipyard Ltd. 
became a full-fledged Public Enterprise. 

1.2 It has been stated that the Chainnan and Managing Director is the 
Head of thc organization. The General Manager is the Head of the Works 
Organization. Accounts Department is headed by Deputy General MaDaBer. 
Head of the Personnel Organisation is the Chief Manager (Personel). There 
are three departments under his control viz., Personnel Labour and Welfare 
Departments. Training Department is now under the Control of the Chief 
MBDager (Management Services & Training) and is manned by one Assistant 
Manaser (Training) and three (Officers) Instructors. Pcrsonnel Labour and 
Welfare Departments are manned ty two Deputy Managcrs (perllOOJlel). 
two Senior Personnel Officen, one Senior Labour Ofiicer. one Personnel 
Officer, one Labour officer, onc Labour Welfare Officer and two Welfare 
Inspectors. While the Personnel department deals with all personnel matters 
pertaining to staff and officers including matters pertaining to reservations 
for and employmcnt of Scheduled Castes and Scheduled Tribes, the Labour 
Department deals with all similar matters pertaining to workc~. The Training 
Department deals with recruitment and training of apprentices under the 
Apprenticeship Act. A separate section to lool after excJusivcJy the reserva-
tions and employmcnt of Scheduled Castes and Scheduled Tribes ili formed 
in the Penonnel Department. The Section consists of onc Personnel Officer 
who is a Scheduled Cute Officer and two Junior AuiJtants. The Section 
functions under the direct control of Chief Manager (Personnel) who is also 
the Liaison Officer (or Scheduled Castes and Scheduled Tribes. 

1.3 The Committee were also iDformed that initial recruitment rules 
and various procedures were laid down by the private company. Tbc 
reservation rules were extended to the Company by Government in 1971 
but were implemented by the Company from 1st January, 1972. Between 
1972 and 1980 various order!> issued by the Government had been 
implemented. 
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1.4 As regards organisational set up in the Ministry of Shipping anel 
Transport, it has been stated in a note furnished to the Committee that the 
work. regarding reservation for, and employment of, Scheduled Castes and 
Scheduled Tribes in the Hindustan Shipyard Ltd. is handled by SY -I Desk 
in the Ministry of Shipping and Transport, which is manned by an officer 
of the rank of Under Secretary. This is a part of Shipping wing of the 
Ministry which is headed by Joint Secretary (Shipping). Joint Secretary 
(Shippnig) is assisk'd by a Director. The orders issued from time to time 
by the Department of Personnel and Administrative Reforms and the Bureau 
of Public Enterprises on the subject arc duly conveyed to the Hindustan 
Shipyard Ltd. by this Desk or Co-ordination Section of the Ministry for 
compliance. The responsibilities of the Ministry are to issue directive!! 
periodically and ensure implementation of these directions and Government 
instructions by calling for periodical reports and returns. Sometimes officials 
from the Ministry also visit the organisation. During August, 1979 a Deputy 
Secretary to Government of India, Ministry of Shipping and Transport. 
visited the Shipyard Ltd. and examined aIt the relevant records. He made 
certain suggestions to improve the represenation of Scheduled Castes and 
Scheduled Tribes. 

1.5 Asked about the action taken by the Ministry of Shipping and 
Transport on receipt of annual returns, it has been stated in a note furnished 
to the Committee that according to instructions conained is Bureau of Puhlic 
Interprises O.M. No. BPE(lC) dated 8th December, 1978, annual returns 
arc being forwarded by Hindustan Shipyard Ltd. to Bureau of Public Enter-
prise direct, undcr advice to the Ministry of Shipping and Transport. As 
per Bureau of Public Enterprises latest instruction, copies of the annual 
returns alongwith appreciation report from the Head of Department/Wing 
Heads arc required to be sent to the Bureau of Public Enterpnse. 

1.6 Information regardiJ!.g the submission of annual returns during the 
last three years fll given by the M'mUfry of Shipping and Transports is as 
follows :-

Year under Report 

--_._----_. __ . -_ ... _ .. __ .. _-_. 
1977 

1978 

1979 

._--_ .. _--

Due date for 
Submissioa 

2 

31-3-711 

31-3-79 

31·),,80 

Date of receipt 
in the MinistrY 

1 

~1·78 

22-2-79 

18-3-10 

1.7 Asked whether a Cell has been set up in the Ministry of Shippin, 
and Transport to look after the repreeentatioo of SclJeduled Castes and 
Scheduled Tribes in the Hindustan Shipyard Limited aDd other orpUaations 
UDder its control. it has been stated in a note tunUsbed fD the Committee 
that DO separate CeD baa been set up in the Ministry of Shippina and Traas-
port to look. after the representation of Scheduled CastesjSCbe(lulcd Tribes 
In the Hindustan Shipyard Umited, and -other organisations under its c:ootcol. 



The progress in regard to thc implcmentation of the reservation orders lor 
Scheduled Castes and Scheduled Tribes is watched by the DivisIons adminis-
tratively concerned with the undertakings. This is done thnmgh anml'.d rt'lurns 
received by the administrative Division. 

1.8 When asked about the nature of l.iai~lln and (\)'ordinatio/1 between 
the Ministry of Shipping and Transport, it hus heen ~I.llted that the C1lief 
Manager (Persunnel) in f-iinuuslan ShipYilH.I Limited has been nominated us 
Liaison Officer to oversee the implementation of Scheduled Caste/Schcduled 
Tribe re~er\'ation and to liaise with the Government. 

1.9 Asked ahcllIl the manner in which 11ll' l.iai',oll and Co-ordination 
between the f-iinJu"an Shipyard l.imill'd and the Mini~try could ~ stren-
gthened for prompt implementation of rl.'scrvation orda~, it has been stakd 
in a note furnishl.'d to the Cummittee that the Ministrv mil\, nominate one 
officer to visit Hiduslan Shipyard Limited paiodically for' inspection and 
.ulvicc on the implcml'ntation of the reservation melers. 

1.10 The (:ommittt'(' reruet to note that in contraventioll of the orders 
issuetl b~ the Mini"trv of Home Affairs in April, 1969, on the subiect. 
a separate (~ell has not so far been !iet up in ....... Ministry of ShipplnlC Hnd 
Transport to 100 kafkr the proper ImplelllelltatiOD of resen.lon or.n I. 
favonr of Scheduled C.alifes and Scheduled Tribes. The Cnmnlitlee re-
commend that a CeO In the Ministry should he set up Immediutel~' '0 en-
sure due C'ompli:UI('e of the re8ft'Vation orders. The.- CeO "lIould, all far 
as possible, be manned hy Scheduled Cll.orte(frlhe penonllel. 

1.11 The ('ommllfet' feel that .he Uaison Officer hap; to ad In close 
co-ordinatinn Dnd liaison with the Mlnl!itry· of Shippln,-. and Transport. 
The Committee "'ekome the ~n of the Minis'"' that an olli~r will 
be nominated for periodical Inspection In HindUGn Shipyard Ud. an , .... -
dler ~tren"heD the liaillon and coordination between the I\flnilifry and the 
mndgqan Shipyard Umited, 

1.12 The Committee need hM1ll~' point out ..... flaP very parpose or 
... DBI returns L~ defeated, If the~' are not scnrtlnll'ed thorouKhly on their 
receipt. The Committee would like the Miniey of Shlppin. and Tmnsport 
to crftkaOy cxamlne the refilms on their receipt and '0 point out the dl .. 
crepndes found In thole reCIInu to Hlndustan Sh"n'ard UmHed folO that 
timely atiOli "(MIld bto taken to redlf~' theal. . 

B. Board of Dir"ct"r,\' 

, ~ .13 The ~ommittce have. been informed that in Hi~du!'ltan Shipyard 
LimIted there IS a Board of Directors and the Board consists of six official 
and !iix non-offiLia! Director.;. The Board was last constituted on the J 8th 
January. 1979 with ite; term upto the date of the Annual General Meeting 
of the ,'car 1979-80. The Annual General Mectinlt was held on the II tb 
September. 1980 and the term of the lIix official Directors Wall extended hv 
three months from that date. 
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1.14 Asked whether there was any ~entative of Scheduled Castes 
and Scheduled Tribes on the Board of Directors, it was stated that there 
was representation of Scheduled Castes/Scheduled Tribes on the Board of 
Directors. Shri C. B. Budgujar, official Director has been continuing since 
18th January, 1979 and Shri Kota Punniah, non-official Director has been 
on the Board from the 18th January, 1979 to 11th SeAember, 1980. 

1.15 The ColIUDittIee DOte tbat repreaentatioD bas been given to ScJae. 
daIed Cutes, "bile .ppo ....... Dheton on the Board of Directon of 
Hladustlln Shipyard I Jmited. The Coamdttee desire that. DOa-oftidal 
Scbeduled Caste/1ribe DIftdor IhoaId ahntys be 08 the Board of DIrectors 
ud should be speclftcaUy enCrusted with the responsibility of looking after 
the welfare Interests of Scheduled Caste and Scheduled Tribe employees 
of HindastaD Shipyard Umited. 



aIAPTER U 
RPSBRVA TlONS 

A. Atloption/lmpknwntatlon of Reset'VtJllo.n Orders 

2.1 The Committee have been informed that the percentages of telel'Yll'" 
tiODS for Scheduled Castes and Scheduled Tribes in thtl HindUitau Shipyard 
Limited are made as under :-

Dille from which 
made -------_. ------_. __ . __ ._-- ---- -'--

sc ~ 

(i) (Il) Posts filled by direct recruitment 
on All India basis. 

161 71 1972 

Cb) Posts filled by direct recruitment 14 , 1912 
on local Or rccional b:i&is. 13 , 1975 (since 

revised by Oovt.) 

(ii) Posts filled by proDlotion IS 7i 1972 

(iii) Post filled by deputation 
(iv) Posts tilled by temporal')' appoint- 14 5 1972 

ment for a duration of 4S days or IJ , 
197~1ince 

more on local or regional basis. revi. by Oovt.) 
(v) Casual Labour 13 5 .. 

. ---. -----.---
2.2 It has been stated that the Presidential Order OIl t~ Jl".Iel'V8tioDi 

for Scheduled Castc/Scheduled Tribe in Hindustan Shipyard Limited, received 
through the Ministry of Shippin~ and Transport in January 1971. was placed 
before the Board of Directors In their meeting held OIl the 29th November, 
1971, for information before implementation. So the reservatioa orden have 
been made effective w.e.f. 1972. 

2.3 Asked why the reservations for Scbeduled Castcs/ScbeduJed Tribes 
in Hindustan Shipyard Limited were mad. applicable w.e.f. 1972, wheo the 
Presidential Directive was received in January, 1971, It bas been staled in 
a note furnished to the Committee that:-

"We have received the directives of the Government of India on 
r~~arions of Scbcduled Cutes/Scheduled Tribes on 20th 
January. J971 vide Minjstry', communication No. 
SY-33(104)/69 dated 15th January, 1971. The procedure for 
impIementiq the Miniltry'. di.rcc:tive is to put up • DOte to tbo 
Board explaining the obliptioDl OIl tho company and to take 
their approval before impkmentina the orden. Tbero was certaiD 
inadion on this ClJ'CUlar which rcsuhcd in dday in puUiaa up 

s 
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the orders to the Board. This delay was due to the Company 
facing peculiar circumstances affecting industrial relati9DS on 
the Wages and other service matters." 

"The delayed implementation of the reservation orders may be viewed 
in the context of the company having faced with acute labour 
unrest culminating from the wage structure and other fringe bene-
fits remaining static for more than two decades. The employees 
were restive and resorted to two major strikes one in 1967 
and the oth~r in 1969. The whole organisation was in a st~tc of 
contlict and confusion. At that time the new Chairman and 
Managing Director Shri S. Balakrishna Shetty took over towards 
end of 1969, upon which he was immediately faced with the 
problem of settling the demands of the Umons on wage and 
other service matters. A One Man Committee was appointed 
to go into the whole aspect following consultations with the 
Unions. The report of the Committee was pr~ented in May, 
1970 and was sought to be implemented towards end of 1970. 
The aftermath of this crisis and the efforts to bring back. calm 
and tranquility in the Yard pre-occupied the management for 
a period of time following the settlement. While the malter ~t()od 
thus, we have received the reservation orclers for implementation 
in January, 1971. The orders of the Government were subse-
quently placed before the Board in their meeting held 00 29th 
November, t 971 and on being approved, the rosters for observ-
Ing Scheduled Castej'Scheduled Tribe rC$crvations in 
recruitment/promotions were opened with effect from 1st 
January, 1972. The concerned officer Capt. M. P. G. Menon 
who was Chief Personnel Officer during the period 1971-72 
and ~ .'74-4/76 and who acted as Liaison Officer has left this 
Company in the year t 976. His successor Shri D. Thambian who 
held the charge from 6th October, 1972 to 5/74 has also left 
this company in 1974. As the concerned officers have left the 
Company and at that time, there was no Scheduled Cltste / 
Scheduled Tribe Cell operating no action could be possible at 
this stage. It would be appreciated, that there has been no 
deliberate attempt to delay the implementation of the Scheduled 
Caste/Scheduled Tribe reservation orders and io that \iew the 
delay could be condoned." 

Reservation in confirmation 

2.4 Aiked about reaervations in confirmation, the Committee have 
been informed that as per recruitment/promotion rules of the Hindustan 
Shipyard Umited, all employees recruited/promoted are confirmed after 
satiJfactory completion of the preac:ribed probatiOlUlJ}' period. As reservations 
arc observed at the time of recruitment and promobons, no reservations are 
made in confirmation. Thus uniform standards are followed with regard to 
conflnnation in respect of general canc:tidates and Schedutca Caste/Scheduled 
Tribe candidates. however, there are no cases of withholding confirmation 
of any Scheduled Caste/Scheduled Tribe candidates on the ba..'Il .. of 
performance during probation. 
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U I'serwltio" ill promotion 
25 Asked about the reservations in promlltions, 0It.' rcprcsclllatiw (It 

Hinduslan Shipyard Limited has stated during evidence that reservations in 
promotions arc automatically applicable. 

2.6 The Committee are unbapp) to note that the Presideatial Directive 
regarding lcsena.tions in favour of Scheduled Castes lUI" Scheduled Tribes 
could only be made applicahle in the mndustan Sbipyftrd Limited ,...e.f. 
1972, enn though the same was received ID January, 1971. thus deprivllll 
mllny a Schedlded Cas(es and Scheduled Tribes of employment opportanltles 
in tbe IHndustan Shipyard Limited for about a year. The Committee suxgest 
thai the hacklog of vacancies in favour of Scheduled Casles and Scheduled 
Tribes "hould be calculated from the date of receipt of the Prclidtatial 
Directive so that they are not put to any disadvantage due to late applica-
tion of the ordel':'i. . 

2.7 The C:ommittee would also like the Hindustan Shipyard Limited to 
ensure that in fulure the resenation orden received in favour of Scheduled 
Calltes and Scheduled Tribes are adopted and implemented immediately OD 
their receipt from the Ministry of Shipping and Transport / Bureau of Puhlic: 
Enterprise. 

2.8 The Committee regret to note that rescnatioDS In confinnatioD have 
not been provided in Hindustan Shipyard UmJted In contnn'ention of tbe 
e:ltaDt orders on the mbjed coDtaioed iD the 'Brochure on Re8enstloftl for 
Scheduled Castes and Scbeduled Tribes'. The CommJttec DJ'Ml! that retlel'Va· 
tIoD8 ill cODlinalfloo in favour of Scheduled c.tet aDd Schedulrd Tribe. 
should be pronded forthwith by IUndusfan Shipyard Limited and th. 
coofirmation of SchedDled Castes and SchHuleci Tribes f'mployees .... 
8CClOrdhtgly. 

B· Liaison ODi~rICeU 
2.9 The Committee have been informed that the Chid Manager (Per-

sonnel) is the Liaison Officer for Scheduled Castes and Scheduled Tribes. 
A separate Cell consisting of one junior officer (Scheduled Caste Officer) 
with two assistants under the control of Liaison Officer to look after ex-
clusivelv the resenrations and other matterl pertaining to Scheduled Ca'ltel 
and Scheduled Tribes has been formed. 

2.10 The responsibilities and functions assigned to the Liaison Officer 
have bc:en stated to he as follows :-

(i) Ensuring due compliance of reservation orden and inltructioal 
In favour of Scheduled Castes/Scheduled Tribes and other bene-
fits admislible to them. 

(ii) Ensuring submission ol-
(a) Annual statement abowina total number of employeea aod 

number of Scheduled CaltcllSc:heduled Tribe& amonpt them 
as on ht January of every year. 

(b) Annual statement showing partk:ulan of recruitment/promo-
tion made during the calendar year and numbers filled by 
Scheduled Cutes/Scheduled Tiibes to Ministry of Slrippiq 
adn Transport under Copies to M'mistry 01 Home Mairs and 
Bureau of Public &terprUea. 



(iii) Acting as Liaison Officcr between the Ministry and the Depart-
ment for supply of information called for, answering questions 
and querries. 

(iv) Conducting Annual inspections of the rosters maintained for 
recruitmentipromotions in respect of Scheduled Castes/Sche-
Jukd Tribes anll ensuring that the reservations are properly 
maintained. 

(v) Attending to the grievances if any, brought up by the local Sche-
duled Caste/Tribe employees Welfare Associations and outside 
agencies and taking remedial measures as are necessary. 

2.11 Asked whether the Liaison OfIiccr participated in selection Board's 
meetings, the Committee have been informed that the Liaison Onicer attendcJ 
and participated in the selection noard's meetings and he also looked after 
the placement, postings, recruitment and appointment of Scheduled Caste 
and Scheduled Trihe candidates. 

2.12 In reply to a question. it has been staled III a note furnished to the 
Committee that none of thl' Liaison OJlil:crs appomted so far belonged to 
Sl:heduled Caste/SchedulcJ Tribe. 

2.13 Asked about the appointment of Liaison Onicer, the representative 
of Hindustan Shipyard Limited during evidence stated as under:-

"We have a separate Cell dealing with Scheduled Caste/Scheduled 
Trilx' in charge of a Personnel Onicer. The Officer only deals 
with the rc-scrvation and dc-reservation and other Scheduled 
Castc i Scheduled Tribe matters. He attendos the selection Board 
meetillgs. He also participates in the selection. He is thl! Jir.:ct 
a,~j, ta Ilt to thl! Chief Marketing Manager (P.:rsonIll:l) who lo~)ks 
after the placement. positioning. recruitment and training ilnd 
appointment of Scheduled Caste and SdledulcJ Tribl! candidates." 

2.14 The Committee have b.:en informed that the Schedukd Ca"tel 
Tribe Cell was comtituted on 1st July, 1979 and a Schcdukd Caste Onicer 
of the rank of Personnel Ollicer has been solely entrusted with the work 
relating to implementation of reservation for Sl:heduled Castes and Scheduled 
Tribes. 

2.1S The Committee note tbat the Chief Mana~er (personnel) is actin2 
as a Liaison OUicer for Scheduled Castes and Scheduled Tribes and a <:ell 
bas also been constituted in the Hindustan Shipyard Ltd. since 1st July, 1979 
onder the charg~ of a Scheduled Caste Officer of the rank of a Personnel 
Officer. Liaison Officer and the Cell have to play an important role for the 
timely and proper implementation of the reservation orders. 1be Com-
mittee hope that both these functionaries wiD remain .. live to the duties 
L<isigned to them and wiD see that the interests of Scheduled Castes and 
Scheduled Tribl's, put onder their charge, are fuDy protected and their 
welfare is looked after reIigioll5ly. 

2.16 The Committee would abo lite Chat as far as possible, Llaisoa 
OfIicer be appointed from amoagst the ScbedaIed Casae/Tribe olicen 
workbag la the IIiDdustaD Sblpyard Lbaited. 



CHAPTER. m 
RECRUITMENT AND PROMOTION 

A. Recruitment Procedure 

3.1 In a note submitted to the Committe., it has been stated u 
under :-

"At the initial stage the recruitment was mado by Scindias directly 
by hiring people who were calling at the MaiD Gate of Shipyard 
and also since there was shortage of trained manpowcr in 
and around VisakhapatDam, Officers used to go round various 
places in the country and select and recruit personnel with 
practical experience. At that timc there were no Employment 
Exchangcs/Tcchnical Institutions." 

3.2 The Committee have been informed that as per Hindustan Shipyard 
Ltd. ru:ruitment rulCJ framed in 1968, whenever dIrect recruitment II 
made for posts carrying the pay scales the maximum of which doea not 
exceed Rs. 800, such posts arc first notified to the Local EmploymoDt 
Exchange in the prescribed proforma in accordance with the provision 
of the Employment Exchange Compulsory Notifications of vacancies, Act, 
1959 aod the rules fnuncd thereunder. All other posts are oolified to 
Central Employment Exchange. In the callC of posts notified to the local 
Employment Exchange, direct recruitment through advertisement is resorted 
to only after the Emplo~nt Exchange issues a 'non-availability' Certificate. 
In all other cases, besldcs notifying the posts to the Central Employment 
Exchange, advertisement on All India basis is also issued ~imultancoltsly. 
1be applicafious received in response to the advertisemcnts/nominatiODI 
received from Employment Exchange are screened by a Screening Com-
mittee. The candidates are then interviewed by a Selection Committee 
consisting of not less than thiee officers. An Scheduled Caste/Scheduled 
Tribe officer is coopted on the Selection Committee. Thereafter, the 
Committee's recommendations arc put up for approval of the Competent 
Authority the selected candidates are issued the appointment orden subject 
to verifications of character and antecedent.. In case of a candidato who 
left the previous employer either by resignation or by termination of service, 
the appointment is given only after verifying hit previoua record/conduct 
and satisfying that t1Iete were no adverse entriea. 

3.3 It has been atated that in case of workec'a categories, the main 
IOUl'ce of recruitmoDt is the Training School of Hindustan Shipyard Umited. 
Bvery year I.T.I. boys in various tradeI arc taken u apprentices In the 
TraiDing School and they are given intelllfve training bOth fa theory and 
practice for one to two yean. FurtIJcI' SSC/MatrlcuJate bays with c0m-
posite Matbematic:s group arc aJJo recruited u apprentices and arc givea 
traiDIq both fa theory ad prICtk:e in Sbipwdabt Steel trade for 3 yean. 
Tbe tridoeeI after succeuIul completion of their trainiac aDd putlaa AI 

9 
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India Trade Test are inducted as Mates (Semi-skilled workers) in company's 
service s~bj('ct to availability of vacanCies. If there are nc vacancies the 
apprentices are discharged after training and on subsequent openings re-
cruitment is resorted to through Employment Exchange confining the 
choice to ex-Apprentices. 

3.4 Reservations for Scheduled Castes/Scheduled Tribes in vacancies 
are made as per the percentages J?rescribcd by the Government for recruit-
ment of Apprentices. In all nottfications to Employment Exchanges etc., 
reservation of posts for Scheduled Castes and Scheduled Tribes is indicated. 
Thc reserved posts are circulated to recognised Scheduled Caste/Scheduled 
Tribe Associations and also brO"adcast through All India Radio. The 
application fee is reduced to \/4Ih of the prescribed fee in case of 
Scheduled Castes and Scheduled Tribes. The other concessions like relaxa-
tions in age, standards of suitability. T.A. for coming to interview etc. 
are also allowed to Scheduled Caste/Tribe candidates as per the Govcm-
ment of India instructions received from time to time. 

3.5 In reply to a question, it has been stated that during the last 5 
years, Non-avaliability certificates were obtained from the Employment 
Exchanges on four occasions. The details of those posts and the prescribed 
qualifications required to fill those posts have heen stated to be as 
foUows :-

(i) Launch Serang: (Reserved for S.C.) Should possess a Serang 
Certificltte granted under the Inland Steam Vessels Act 1917, 
Indian Mercbant Shipping Act 1923 or the Merchant Shipping 
Act 1894. 

(ii) lAunch Driver: (Reserved for S.T.) Should possess a Certi-
ficate of competency as Second Class Motor Engine Driver 
(Diesel) granted under the Indian Steam VcsscJs Act 1917. 
Indian Merchant Shipping Act 1923 or the Merchant Shipping 
Act 1894. 

(iii) S~condary Grade Teacher: (Reserved for S.T.) S.S.L.C. or 
equivalent with T.S.L.C. (i.e. Secondary Grade Training) from 
a recognised Institution. 

(iv) S~cur;ty Supervisors: Graduate with minimum S years experi-
ence as Supervisor in Security Department d. any big orpDi-
sation or undenatinl with the minimum pbysical staJKtards of 
Police/Army. 

Or 
Graduates with 3 years training in N.C.C. with DUDIIDIIIIl =ical standards of Police/Army. KDowledJe of Teluau 

ntiaJ. 

The posts of Launch Serug, Launch Driver IIld the'Secondary Grade 
Teacher were advertised. No response from Scheduled C8ste/'l'ribe 
Clfldidltel to the advertilcment, made subsequently after getting 'NOll-
availability Certificate' from the EmJtloymcot Exchange was received. 
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3.6 Asked whether, the Hindustan Shipyard Umited was getting 'No 
Objection Certificate' trom ~oyment Excbanp immcdiatclr, the .n:pre:-
aentatives of the Hindustan Shipyard Umited has stated dunq eVldenc::e 
tbat in most of the cases the Employment Exchange does not give 'No 
Objection Cettific:ate'. He m~de a suggestion that the TehBildar or IO~
body in the villages etc. should pick up the boys and ~e get them. rep-
tered in the nearest Employment Exchange ~ the candidates ~Jongang .to 
Scheduled Castes/Tribe, are mostly not getting themselves registered With 
the Employment Exchanges. . 

3.7 Asked whether, the Hindustan Shipyard Limited, in case of Don-
aVailability of Scheduled Tribes candidates, contacted the local MLAs and 
MPs, the Committee bave been informed during evidence as under :-

"We have taken action to the limited extent of asking the employ-
ment exchange, $oing through the regular procedure of 
advertisements, UIlDg All India Radio, addressing the State 
Governments and things like that we havc not contacted MLAs 
and MPs. It was never suggested to us. We: have addressed the 
exchange because they are supposed to have a link between one 
exchange and another exchange within the State. Apparently 
Scheduled Tribe candidates are not available fulfilling our re-
quirements. A suaestion I have made to the Regional Training 
Officer is, he may allow us to take'illiterate Scheduled Tribes, i.e. 
who have studied upto 6th or 7th standard, trained them and 
bring them up to the required standard. If this is permitted, then 
we may be able to meet the shorta~". 

:.i,8 In reply to a question. it has been stated that 3bout J 5 days time 
js given to the Employment Exchange for sponsoring candidatcs. 

3.9 The Committee pointed out during evidence that it had been repre-
sented to them that the wives of " decea.~ employees whos\! applications 
had .been pending for a long time had not been given cmploymc:nt on com-
passIOnate grounds so far, the Chainnan of Hindustall Shipyard Limited 
has stated as follows :-

"Recruitme!lt of ladies in the Shipyard is infinitesimal. Total number 
of ladles o~ wome!l ~ we have in unskilled jobs is of the 
order of thirteen-mcludlD, ten female sweepers. So, if I have 
to tale four ladie>; it is difficult. The possibilitics are that we 
look for the son bein~ employed or the son-in-law being em-
plored rather than Wives because we bav.: no real work for 
laches. There are cases which we have to look into'· . 

• 3.10 AsJced further about the number Of Scbedulcd Castc IDd Scheduled 
T~ dependents ~ deceased employees waitiq for employment, the Com-
JIIittco b&ve beeD mtormed during evidence that the total number of depen_ 
cleat ci dcc:eased employeea waiting for empIoymeo~ are 191 and there are 
~J:..persons among them who beJoaa to Sdi'edulcd Cutes aod Scheduled 

4LSS/81-2 
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3.11 The Committee note the recruitment procedure beiDa followed 
by the Hindustan Shipyard Limiticl for recruitment to man the various 
categories of posts uDder their control. The CommiUee welcome the sugge~ 
tion of Hindustan Sbipyanl Limited that the Tebsildar or any other Butbority 
In Scheduled Caste/Tribe settlements should be made responsible to get 
the eligible Scheduled Caste/Tribe boys registered in the nearest Employ· 
ment Excbange SO Bli to get the employment in the Shipyard. The Com-
mittee also ,..flcome tbe suagestion of HiDdustan Shipyard Limited that they 
should be permitted to recruit Scbeduled Caste(fribe candidates having Vlth 
or VIItb Class pass qualifications for recruitment in the Ship)'ard, so that they 
could be trained for absorption in suitable vacancies. The ColDJllittee would 
like the Hindustan Shipyard Limited to consider what further relaxations/ 
concessions to Scheduled Castes BDd Sc~uled Tribes could be given at 
the time of eXlimination..llnterviewirecruitment so as to augment their intake 
in the services of the Shipyard. 

3.12 The t:ommittee note that the copies of advertist'ments for the re-
cruitment of Sdl('duled Casks/Tribes nrc being cin:ulatpd to f('co~nised 
Scheduled (:ash~/Tribe ASSOCiations, Social Welfare lind Tribal WeUllre au-
thorities of the District!State and also broadcast through All India Radio. 
The Committee desire tbat copies of advertisements should also be sent 
to the local Scheduled Ca!o.tc/'Iribe MLAs and MPs as weD as the Member!> 
of the Committee 011 the Wellare of Scheduled Castes and Scheduled Tribes 
so that thl'Y may al!>o sponsor suitable Scheduled Caste ITribe l:andidates for 
emplo~'ment in fhe Shipyard. 

3.13 Tbe Committee note that the dependent'l of the deceased emp-
loyees are being p¥olided employment by the Hindustan Shipyard Limited 
and at present about 191 persons are waiting for the sume. Tbe Committee 
feel that, in liew of the precarious socio-economic conditions of Scbedllied 
Castes and Scbeduled Tribes, fhe dependents of the deceased Scheduled 
Caste/Tribe employees need special considerafion for employment in the 
Shipyard. 

B. Prumotion Procedure/Relaxation/Concession 

3.14 It has been stated that as per the policy adopted by the Hindustan 
Shipyard Limited, following procedure is being followed for promotion 
of the employees in the Hindustan Sbipyard Limited :-

Workers: 

In ease of workers, promotions arc made to higher grade on the 
basis of marks obtained in the testlinterviews plus the marks 
obtained by them for various traits viz. seniority, qualification, 
attendance and record of service. Out of total 100 marks, 50 
marks nre allotted for trade test interview and the other 50 
marks are allotted for seniority, qualifications, attendance and 
record of service. The test(mterview is oontlucted by a promo-
tion committee consisting of the concerned departmental bead/ 
foreman officer from anoth~r production ~partment, Personnel 
Officer and a Scheduled Caste/Scheduled t'ril,e officer is laid 



S .. : 

13 

dOwn in the workers' ~ ~u~. In case of promo-
1ioOl from work.eq to staJI c:atcpy. in'espcctive of the marks 
obtaint:d II pCr the above ~otiOQ proo=dure and rankinl 
in the promotion panel, candldates belonpllI to Scheduled 
('.a."tes/Tribe oommunitics fuUiIlin& the minimum standard of 
eligibility are promoted against reServed vacancies. In CIISC of 
promotions from one RfBCle to another aradc among workers' 
categories. 5 additional marts are given to Scheduled Caste,' 
Tribe candidat~s over and above the marks under the promotion 
procedure. 

The promotion procedure for staff carries 200 marks out of which 
120 marks arc allotted to performance rating and the remaJn-
ing ~O marks for grade seniority. qualification. service record 
aud lea\'c. The departmental promotion committc~ go~s through 
these factors in respect of eligible candidatcs and makes recom-
mClld<ltiOI1S Ull the basis of total marks ubtained. Candidates 
belonging to Scheduled Caste{fribe community fulfiUing the 
minimum of :.tandard of eligibility arc promoted against rcscrvcd 
vacallcil.s irrC'spcctivc of the marks obtainl~d and ranking in 
the promotion panel. 

Offieerli • 
The "rmnolion procedure for ofticers provides for 100 marks out 

of which 60 marks arc allotted to performance, qualification 
and !Ocniority and 40 marks for assesment by a Departmental 
Pl'On1otion Committee . The Departmental Pr.omouon Committee 
cxamille~: the ab<)\'c factors in respect of all eligible/candidates 
aoU makes recommendations for promotions. Candidates be-
longing to Scheduled Caste/Tribe community al": considcr~ (or 
promotion against reserved vacancies irrespeclive of the run kin. 
they obtain in the promotional panel. Besides, in the asaessment, 
the Committee is liberal compared to the general candidate •. 
No Sc:Mduled Caste and Scheduled Tribe officer had been super-
5Cded in promotions. 

3.1S A statement showing the number of persons promoted during each 
of the lasl the year!! in various categoria of pcl\1I sepwately lineS the uumber 
and percentage of Scheduled Caste and Scheduled Tribes among them, al 
furniShed to the Committee may be seen at Appendix. I 

3.16 Asked whether. abe Constitutional proviJ!oas relating to safeguard 
provided for Scheduled CastejTribe wen brouJht to th~ notice of the 
representatives of the respectiv.e aiiployeest Uaioos while consulting them 
to fnme the promotion. procedure. it h .. been stated iA a DOte famished to 
the Committee .hat PromotioD Rules for 0fIIccrs. staff and workmen were 
fommJated by a bipartite Ownmittee ~ of DlUlIFJDODt aad 
cmployeel represeDtativa. While tho ltd promotiOIl rules providecl for 
racrvatioa. the o8ic:en 8Dd WOitmea PI'CIIDOdoa rules do DOl spcc:ifIcaDy 
paovIde for rcservatioD IIldIoaJb the uaaer ItaDdiDI ill practice is that the 
ruIea me IUbjca to the ~ oidca iIIaecI by the Govemmcnt from 
time to time. 
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3.17 In reply to a questi0!l it_ has been stated In a note f~mish~ to the 
Committee that the Promotion -J)I'OCCdure on an agreed bws provideS for 
entry points at tbe lowest level. To illustrate, in the case of workmen direct 
entry IS provided at un-skiUed and· semi-skilled level. In the case of staff. 
it is at the level of Junior Assistant, Junior Stenographer, Junior Typists. 
Security Guard, Office Attendants, Junior Telephone Operator, Junior 
Liftsman, Motor Dtilvers etc. 

In the case of officers, direct entry is provided at lowest rung i.e., 
Junior Officer and at other levels direct recruitment ic; permittcJ when 
suitable internal candidates ar enot available for promotion. This entry 
at different le\els in different cadres is arrived at on l:lC basis or neg(".~iated 
promoticn policy, and it is not normally inconsistant with th.! res~rvati(ln 
orders for the SchedullX! Caste/Tribe but in view of this company !lei"g 
a old company started in the Private Sector and subsequently taken over 
by th~ Government and the recruitment practices in the beginnin~ being 
haphazard, and further the reservation orders being made applicable and 
extended from 1-1-72 only, the deficiencies of Scheduled Castes/Tribes in 
the oveuJI strength have occurred. The imbala~s could be rectified by 
indllcting more Sdledulcd Castes/Tribe at the various entrv points. 

3.J8 Asked whether the Hindustan Shipyard Limj~!d resor~eci to ,hrect 
recruitment wbere Scheduled Caste/Tribe candidates wer:! not avatlaLle 
for Vl'omotions, the Committee have been inforll1".!d that the promotion 
procedure docs not specifically forbid direct recruitment to po~ts where 
Schcduled Caste/Tribe candidates are not availablc. The resen'tion orders, 
however, do not provide for recruitment in :;uch cases, but provide for 
earryin~ forwal'd o( the unfilled vacancies upto 3 succeedin::r recruit:nent 
y~ars. This matter having been taken up with tllc employee,; unions, the 
Hindustan Shipyard Limited has been able to persuade them in a few cases 
to accept the p~)f,ition of inducting Scheduled Castes/Trih.:s throrigh direct 
recrUitment &gainst vacancies reserved for Scheduled Castes/ fribco; in 
promotion quota wt:erc intcrnal candidates were not available from lITes!! 
commUnities with the object of improving overall rCt'ies'::l1latio:1 of S.:hc·dult-d 
Caslcsi''rribes. For instances, the Hindustan Shipyard Limited has fl·r.orted 
to recruitment of Sub Station operators against pmmolion quctu and two 
Scheduled Castes were recruited and recruitment of one Scheduled 
Caste/Tribe candidate is under process. One Asstt. Executive Engineer 
cavil) has been recruited from outs.ide belonging to Scheduled Caste against 
promotion quota. 

3.19 111 rt.ply to n question, the pattern of performance appraisal (If 
the employees [or promotion purposes has been indicated to be as follows :-

(i) Service in the &rade 
(ii) Qualifications 

(iii) Punctuality aDd leave takiOi 
(iv) Record or Service 
(v) PerformBllCe ..alilll 

TorAL 

.. 
~mlrks 

10 mll'k. 
10 mll'ks 
IOmukl 

. 120 mlrlts 

• 200mw'l 



IS 

lb~ pattern of workmen apraisal is indicated below :-. 
----------------- --------------_._--

Vnakilled Semi-
10 SemI- skilled 
skilled 

(I) Scrvicc in the ..... 15 
(2) QualifICAtions 10 
(3) Attendance 10 
(4) Record or S.!rvice 15 
(5) Test/Interview . 50 

100 

15 
10 
10 
15 
50 

100 

Slciliod 
to 
IOIcdoo ..... 

15 
10 
10 
IS 
50 

100 

Skilledl 
SoIecIioIl 
Or..so to 
OIarpmell 

U 
10 
10 
15 
50 

100 
. ~, .... _---_._-- -.-

3.20 The cliteri:l for promotions have been stated tl> be 3'1 follows :.-

(I) I'rnmotion will be made from the imm:<ii.lle lower STade to t.he 
next higher gn.:cie. In the case of Clerical staff promotions to the lunio! 

Officer grade will be made from section Heads posts (Since redesiJnnted al 
Section ollicers) 

( 2) An employee should have nuntmum 2 years servIce 10 tilt lown· 
grade to bccom:.: eligible for promotion. However, in case lher~ ii only 
OOt: candiJnlc t· b~ considered tor promotion, O'le year Rf\'ice i!> ~uffi
cient. 

( 3 j If a staff member is suspended for any mlscondu::t ulKle: elasules 
15(d, (d), (k), UIi') (0) of the service rules, he w.ill not be cOllMdcrcd 

for promotion for one year from the date of such !tuspension. 
( 4) The !.taff nlt'mbcr should gel a minimum of 50 per cellt maru in 

performance I :!tmg. and 50 per cenl in overall tur consid.mltion for promu-
tion. The promotion will be made in the order of hipk:tlt percentaF of 
malj..~. 

(5) For c.;oos:deration for filling up of vacancies arising n any calender 
year. the a!:sessment made during the preceding year will be laken into 
account. 

'6) In reply to a questton, It tlUs been stated that the Hiudust.lll 
Shipyurd Llmi!ed have sufficient number of Scheduled Caste amon~ worken 
to meet the required quota of reservations prescribed (or Scheduled Castes 
for promotion to Assistant Supervisors. However, there is shortfall in case 
of Scheduled Tribe candidates 

3.21 There arc two entry points in the c:ue of workers-one is at unslUU-
ed and other is at S(oUskiUed. In the case of slaft, it is at the level of 
Juni:)~ Assistant, Junicr Stenographer. Juni(\f Typist, Security Guard, OOice 
AttenJant, Junior Telephone Operator, Junior LliHma1, MOlor Drivers 
etc. In the case of oftico:rs i!. is at the Junior Officer level. It haS' furUter been 
stated thai Hindoe:lan Shi~ard Ltd., has four cat.eaoriCli of workcn--
naakiOed, semi-skilled, lkined, and hiply lkilled (selection arade). The 
promL'1ion i .. nomlafly automatic from senn-stillcd 10 skilled alUlou,rh it is 
subject to trade test. From skilled to highly ItJUed the DUmber of postl 
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is limited to 10 per cent of the total strength of semi-&kiJle.i ,and skilled 
workers taken t(.nethcr. After certain number of y~ars neod hIgher scale. 
ex..:epting if he h~s been punished or his increment ha: been stopptYi etc. 

3.22 Asked whether some persons after interview for a higher po&t 
welC offered luwer posts, the ComIIl1ttee have been infOlmed durmg evi-
dence that in one case of Welfare Officer, the post of Assistant Welfare 
Officer was offered, as the candidate was found lacking in experience of 
two year~ in that line. The representative of Hindustan Shipy,m.l Limite.d, 
bas further stated: 

"When we found that the qualification 0: Scheduled ,-,1St:: and 
SC(u.·duled Tribe candidates were 1I0t uu.:qu·lte, we th0Ught we 
could take 'them at a lower level and train them for the next 
j~lb" . 

3.23 Asked whether any relaxation/conccssion haLl b';:'::l P]()vlc\cd in 
the standard of eligibility to Scheduled Caste/Tl'l~c cand!(bl<.''l h' fiJI the 
posts nscrved fllr them, it has been stated in a note that th:)ugh relaxa-
tions are not specially provided in the Promotion Prm:cdun:.. in pl'act icc, 
relaxation" art: given as detailed below : 

(1 J In cu~e o~ promotion of workl.'l's frol11 om: eategt,ry to next 
higher cadre, 5 additional mark~ arc giv~n to Scheduled Caste) 
Tribe candidatcs over and above the mar),.; uhtain.:\t by tht: 
("andidates under the promotion procedure. 

(2) In case of staff, Scheduled Caste and Schedukd Tribe candi-
dates me promoted against reserved quolJ ,'vcn if they do 
not ~eCUl'e minimum qualifying marks prescribed und\::, promo-
tion procedure. 

3.24 Asked whethel Hindustan Shipyard Limiled would cOllsider to 
give relaxations to Scheduled Caste/Scheduled Tribe candidates in promo-
tion to tHl up the rack log, the Committee have been infcrmrJ dUl'iIlJ evidence 
that there are no rdaxations in promotion as it ;s a question of working 
for three years in u particular cadre but every car.didat.:: hdoll;;inp. to 
Schedul~d Caste is allowed to appear in the h~st. ClnrifyinJ the positi(lfl 
further the rcprfsentati\'e of the Hindustan Shipyard Limited has ~.tated 
that: 

"'¥\hcre a person has put in 2-1/2 i'ears, he has to "lit for 6 
months fOI promotion. In my opinion. 1 may b.! wmn~. it is 
necessary in the company's Interest. th,,( h: pUIO; in that serJ 

vice alld gets promoted. When the v.lcancy is rc,erveJ for him, 
it is bctte~ to do this rathC'r than ,clax it fir.;t b, 6 months and 
then again by some period. Otherwise. th~rc might bt. a situa-
tion ari~ing where this man would go some plac~s above others 
in industry. However. we would eXlmine it, i:' the CommittEe 
dt'sires, }:Iut, pcr8onally, I am against it," 

3.25 In reply t<, a question, the Committee have been info: meel that 
Scheduled Casle/Tribe candidates are interviewed separate~, 

3.26 11ae Com ........ dIstnad to he InIonaed dult the oIPcen .... 
worbIea pro....ao. nIM .. IIOt .pec18mDy pro"" for rMenatioM. TIle 
COIDIIttN eGIIfIIder ·It ....... IIIpse 011 abe ..... 01 HiD ...... Ship)," 
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Uadted -.I would like die ,BhI= .... SWpyn u.w .. lm .... tely 
pro ... restmI .... ......., .. die oIlcen.... wodaaea pI'OI8Otloa 
rules. 

3.27 TIle COIIlDIiatee ~=r to IIOte tIuIt "e DUIDber ad per-
ceahlp of Scheduled CaItes .. Grwp A .... SdIedaIed TrIbes Ia 
aU the Groups ha"tI beeR a.eb beIDw ..., .. Iu Iften'ed for die.... The 
Colllllllttee IU'ed hardly poIDt oat ... mere prG\'1sIoa of reHmldoa I. 
promotions in ("Gar of Scheduled c.-. and SdIedIIIed TrIbes ~m un 
110 JIIe8IIIaa unless aU die "aandel ftIIeI ved for theat are ItCtuBy failed ID 
by them. the C~ittee would, therefore, like Qae IflDdastan Shipyard 
Limited to ~onsider the extent to wIJ'cb the eUgibUlty criteria for promo-
tions In favour of Scheduled Castes and Scheduled Tribes could be relaxed 
further 50 as to promote DIOre ud IIIOft Scheduled Castes IlDd Scheduled 
Tribes qainst the reserved vac:ancles, 

3.18 The Committee would also like the HindU8tan SIIlpyard Umited 
to consider ,,'herber the. Scheduled Castes/Tribe. could be reauited frona 
the open market aiai_ the reserved promotional vaalad~ In the catJe 1IUfIl· 
dent number of Scbeduled Ca.Ues/Tribes are not available in the feeder 
cadr" .. 

C. 1)('{Jartm~nlal Recruitment/ Promotiol1 Comll1it'~e 

3.29 The Committee have beben informed that the composition, functions 
etc. of the Departmental Recruitment/Promotion Committee are as 
follow!! :-

"Whenever direct recruitment is resorted to depending upon the 
c~tegory of post for which recriutment is more, selection 
Committees consisting of three or more offi~rs are constituted 
as laid down in the Recruitment Procedure. Generally the 
Committees an: constituted with the concern.!d departmental 
h.'!ad, an independent officer unconnected with the department 
and an officer from the Personnel/Labour Office D~ the case may 
be. A Scheduled Caste ad Scheduled Tribe Ofiiccr is invari-
ably associated on all t~ Committees, where the POSt5 are 
reserved as a1so where the candidates considcr:xl for posts 
under non-reserved quota included Scheduled Castes and 
SeheJuk'd Tribes and the interview held separately for Sche-
duled Caste and Scheduled Tribe candidates. The Committee 
intcrviewli the candidates and evaluates the pcrfOfmancc by 
alloting marks for qualifications, job knowledge, experience, per-
sonality, other activities like sports, games, N.C.C. etc. The 
performance of Scheduled Caste and Scheduled Tribe candi-
dates is assessed giving due relaxation in standards. On the 
basis of tota1 marks obtained by the candidates the Selection 
Committee recommends names Of candidates in the order of 
highest marks obtained for appointment 8JlIinst vacancic~." 

(a) J.Ynrkf'n : As pl:'r Workers' promotion procedure a Promotion C"m-
mittce CODl';i5ting of concerned departmental ~ad/Foreman. 30.1 reprcsenllt-
tive from Personnel/Labour Department!; and one OT two. officer; from other 
departmnltl. is con~tituted for purpose of trade-test/interviewing candidates. 
1be candidate!': belonging to Scheduled Castes and Schedul .. d T~I are 
Jnterviewed separatelv and wbile doing ~o " Schedul:d Cas!;- Officer is c0-
opted on t1K- Promotion Committee. 
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(b) OOicers and Staff: A Promotion Committee consisting of the con-
cerned departmental head, another departmental head and Chief Manager 
Personnel or his nominee -is constitutea for effecting promotions in the Staff 
cadre and staft to junior ~r cadre_. For promotion among officers 
category, a Committee consisting of General Manager, Deputy General 
Manager and Chief Manager (Personnel) is constituted. An additional 
member is coopted if required. A Scheduled Caste and Scheduled Tribe 
officer is associated on all these Committees, where the posts are re~erved 
as also where the candidates considere.:.l for posts under non-reserved quota 
include Scheduled Caste and Scheduled Tribe candidates. The Departmental 
Promotion Committceli go through the Confidential Reports and other 
relevant records of the eligible candidates and make recommendations for 
effecting promotions. Candidates belonging to Scheduled Caste and Sche-
duled Tribe community fulfilling minimum standard of eligibility are pro-
moted against reserved vacancies irrespective of their ranking in the 
promotioll panel. 

3.30 The Ccunmlttee are happy to learn that a Scheduled Caste/TriM 
oOicer is invariably associated with the Deplll1mental Promotion Com-
mittees where the vacancies are reserved or where the Scheduled Caste/ 
Tribe candidates are c~idered against non-reserved vllcancies. The 
Committee recommend that the Scbeduled Caste/Tribe officer associated 
with these Committees should be of a sufficiently higher statu~, so that he 
can have an effective say in the proceedings of such Committee. 

D. Maintenance of Rosters : 
3.31 Til': Cc>mmittee have been informed that Rosters regarding reser-

vation of vacu:lcies for Schedulcd C:lstcs and Schedulec 1 ritx-!'i hott. in 
respect of direct fI'cruitmcnt and promotion, as pre.;~rJhp.d hy the Govern-
ment, arc reing maintained by Scheduled Castes/Tribes cell in the Hindus-
tan Shipyard Limited. The records pertaining to otlicer·; anei ~taff ar..: 
ched~cd by the Sl nior Personnel OlIker/Senior LarulIr Ollicer I Dc-puty 
Manae~r (Pl'f,oJtnel) before recruitment/promotion to any pest i, procf.ssed 
arc eflcc:cd. Thc~e rosters arc periodically scrutini,ed by the Liaison Offi-
cer i.e. the Chief Manager (Personnel). 

3.32 It has further been stated that 40 point rosters and 100 point rosters 
for recruitment and 40 point rastcT5 for promotions are maintained. In respect 
of recruitm~nt, rosters. are maintained c1assifyi~g the 805tS. under Groups 
'A', 'H', 'C', a~d 'D. 1n respect of promotIons, 4 POlot f()sters are 
maintHined d('~ignation-wise for officers and staff anrl gr:ld:-wis.! for workers. 
These ro~tcr'i :\rc maintained hy the Scheduled Caste and Sch.:duled Tlihe 
Cell. 

3.33 In reply to n question, it has been stated in .:. !lote to the Commit-
tee that the rosters are being maintained w.e.f. lst January, 1972. Initially 
4 rosters for direct recruitment and 4 rosters for promotion for varioc:> 
gr.lUp~ of t'mploY'!es wc-re maintained. 

3.34 A :>cputv Secretary, to Government of India, Minilitry of Shipping 
and T~anspcrt vi~itcd the Shipyard during August 1979 anj after examin-
ing the rosters slillge!'tecl the maintenance of more rosters bv r~grouping 
the posts tl'ldng into account the statU!!, salary ll.'1d isolated individual posts 
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and small cadre posts to enforce reservation orders more elIcclivtly. 
Accordingly Hindustan Shipyard Linuted is rnaintain;llg at present ~o 
rosters for direct recruitment in Group A. B t C, & 0 at'd 112 design..l:ion-
wise rusters for pr(lDJOtiol. with effect from lst Ja.'\uary, 1979 

3.35 The Committet; also desired to know the na!ure of discrepanci~s. if 
any, found by the Liaison Officer in the mainteQ8o.;c of tbe lasters, The 
Committee have been informed that no discrepancies have been found 
by the Liaison Ofllecr in the maintenance of the rosters. 

:1.36 Inspection Report ~t!:;r.;itted by the Liaison Otllcer in this COllllCC-
lion 'l\ay he seen o:t Appt ndi:\-2. During the cOlin':! of cvideo..:z, tile re-
P(":~':'l!ati\'c d Hindu~lan Shipyard Limited h..ls ill!'l)rmc-t the Commlitcc 
that 

"t3cil're any post is propmed to be tilled up, the case is always 
referred to the Scheduled Caste and Scheduled Trihe Cdl for 
cJc:mmc~. Jt i~ the Cell which identifies thz post tu be hlled 
lap either by Scheduled Caste and Schcdul~J Trib~ or a general 
candi(lall'. After obtaining the c1ear:\i1ce w:.: cOntml"nc~ ilI.lion 
dther f( r recruitment or for promotion. (lnc~ the po~t i!' hlled 
l'p. it is er:tered in the roster and shown against the requi~ite 
pOlOt, cithcr general or Scheduled C3~t:! 0; Scheduled 1'1 ibc. 
Then imn"'diately it is signed by the Cell-ln-dlarg.::. i.e. Schl:d-
ukd C~~I;: and Scheduled Tribe offic.:r designattd ItS Pcr~onr.e1 
oni(cr <!nd is reviewed bv the Liaison Officer periodi;:"lIy." 

3.37 The Committee Dote that _ereu the dlredlOllS of the Govern-
ml'Dt of India on re8e"adODS in favour of Scheduled Casre:Trlbe Weft 
received by the IlindustaD Shipyard Lhnited on 10-1-1971 vide Ministry'. 
communicatioD No. SY-33(104) 69 dated 15th Januan. 1971, tbe rolden 
have been maintllined only from h, JanOll". 1972 i.e .• ft« about OM 
year. The Committee feel'that rosters fbould' bave been maintained w.c.L 
15th Jaauary, 1971 8C) as to lMSe88)be correct positioa reaaardJna reprnent. 
tion 0' ~hcldilled Castes and Scheduled Trlhe5 In t. se"lces of the HIn-
dashln Shipyard Limited. The Committee .... e no doubt tut the vIICaD-
cles. whkll should UYe been etU'IIU!rk.!4..Jor Scheduled Caste8/Tribn. had 
the rosters been .... ntained 1f.e.f. 15th binilin', 1971. uye been takeD 
Into coasicleraUon ",bOe alculatlDi1lte backJoR'ln the Hladastaa Shipyard 
Ud. 

3.38 The Committee repet to Dote that dbcrepandes have beeD fonad 
by the LiaiIoD Oftic:er of the Hlinclastaa Shlpyud Lin\lCtd Ia the roam. 
The CellUlllttee aUacb pat Importance to the proper lMintellallce of the 
rotten, 85 la tbeir ,.Ie", .....,. ue the only medaanlsm throup wbleb tile 
repre.: ..... 1oa of SdtedaW c..tes ad Scheduled Tribes In Rn'lca cu 
be watched. 'I1Iey feel .... t o'aIy roaflae dIedd.. of rost~ by the Llaiao. 
0ffic:enI "HI DOt be vwy lie....... TIle COIUIIttee tbtrelore, recolll1llelld 
that ........ !ihouId be ehecked tIIoroaply .... alOft frequendy ..... dbcrtp __ 
de! DOtked ill Chelr ...... nce nettled ........ Iy. 

E. Dereservatlon 
3.39 .The Committee. have been informed that before any rtSCrved 

vacancy "' dereserved prior approval of the Board or Directors for Group 
A and B posts ~nd tha! of the Cfiairman and Managing Director for Group 
C II!ld D posts IS obtained. However. the number of such reservations are 
earned forward upoo three subsequent years before the reservations are 
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finally treated as lapsed. As a matter of policy DO dereservation of reserved 
vacancies is done. 

3.40 In reply to question it has been stated that nyo vacancies viz., 
one Secondary Grade Teacher and one Launch Serang 10 Group C were 
dereserved and fiJled in by General candidates in 1977 as the local Employ-
ment Exchange issued a "Non-availability certificate" and as there was 
also no response to the adv~rtise~nt issued in the Newespapers. App~val 
of the Chairman aDci Managmg Director was taken for these dcreservatlons. 

3.41 As regalds suggestions to avoid dereservation, the Committee have 
been infolmed in a note that : 

"We suggest that the reserved Dosts may be adwrtiscd at specific 
intervals of time (say once In six months or so) during the carry 
forward period of three years. Secondlr! for Group 'C' and '0' 
posts for which the recruitment source is local Employment 
Exchange, 'the rule that the open advertisemcr.t should be resort-
ed tll only after the local. employment EAehangc gives 'Non-
availa\>ility certificate' may.be relaxed in case of reserved posts. 
The employers may be permitted to notify the reserved vacancies 
to all the Employment Exchanges and simultaneously advertise 
these vacancies in leading news papers in the Slale without 
waiting for the non-availability certificate. This will help in 
speeding up the efforts in filling up of the reserved vacancies." 

3.42. The copies of the advertisements issucu for tho~e posts and the 
notl-availabllity certificate issued by the Employment Exchange have been 
furnished to the Committee vide Appendices 3, 4 and 5. 

3.43 In reply to a question, during the course of evidence, it has been 
stoted thnt th~ vacancies reserved for Scheduled Castes and Scheduled 
Tribes ore not cxchan$Cable except at the end of ~hirJ recruitment year. 
The Chairman of Hilldustan Shipyard Limited referring to particular case 
hall stated : 

"The particular vacancy ought to have been fiUe\i up by a Scheduled 
Trihe candidate. They tried but could not get them. Actually, 
as l'ightly pointed out by the Committee, it should have gone 
to a Scheduled C'Iste candidate instead of its going to a general 
candidate. But the rules do not clearly say so. They say that 
it can be de-reserved if exigencies of service so require. The 
point at issue is this. Since it was not done in 1977. I am sayinr; 
that I have still got a vacancy now, in 1980, and we will con-
vert that post in order to make good, what ought to have been 
done in 1977 . II 

3.44 lbe CODIJUlatee are &rmiy 01 the view tbaC ",-cudes reserved far 
Scheduled Castes aad Scheduled Tribes, In DO case, IIhoaId be denereved. 
The ColllDlittee feel tbat eoneeded .orts ...... .ye ... III8de for 
filUQIl in the ,'unlndes of Secondary Grade Teacher ud Launch Sera .... 
Group Ie' before del'f'5en'iiIa them ia 1977. The COIIUIIittH welcolIIe die 
sa .. stlOD of Hindustaa ShIpyard LImited dIa. tile derelened YllC8ncies 
Which haye heeD auried fornrd, may he acI\'UtIaed at ..... Uk: 181en_ 
of time (1liiY one In LU IIIOIIths or 10) so • to aItnct .1 .... SchedaW 
Cnfto!Trihe C81ICIttiatn. 



CIIAPTEIl IV 
STAFF STRENGTH AND SHORTFALLS 

A. StatJ Position tuUI Short Faits 

4.1 The Haft stru:gth in the Hinduslan Shipyard Li'11ih'd m; on ht 
January. 1972. the oete 01 implementation of r':!:·!rva1j(,.,S orders and as 
oa the 31 st March, 1980 and 1st December, 1980 has been ~tatcd tJ be as 
follows :-

CatrsorY of Posts TOlal No. 
of employees 

Number of Per~:entaae of 
SCh STs SCs ST, 

-.--~- ..... -- ' .. _-_'_-' .. -"-
AloII1·1·19n 
Officers 236 
Staff 1232 

Workers 3924 

.5 
76 

436 18 

z. 54 i~ 
6.16~~ 

J1.1~~ 0.46 
Swc:epc:rs • 70 6S 97.14~-:; 

As Oil 31·3-1980 
Officers SII 15 2 2.91% 0.39% 
Staff 1968 264 30 13.46~~ !'s2% 
Workers 4927 5119 24 11.93% 0.48% 
Sweepers • 64 (,4 IOO~~ 

As Oil 1·12·1980 
Ollkers 529 32 6 01 /. 0.70% 
Staff 2014 272 27 13.5% 1.3% 
Wo~. 4910 .610 24 12. J ~~ 48'~ 

TOTAl. 74~3 904 S5 

4.2 Asked about the reasons for shortfall in the intake of Scheduled 
Castes and Scheduled Tribes in the Hindustao Shipyard Limited, the C0m-
mittee have been informed as under :-

"Hindustan St.ipyard was a running concern i1 priva:~ sector wilen 
it was tn:k(;l; over by the Government of India ir, th,: year I 9~2. 
When the reservatIon orders for Schcdul~d Caste;; and ~ct.c· 
duled Tribes candidates were implemented In 197~ then' were 
already 1.. si7.eablc numher of emploYI!efi on folk Thh; ?O~illOIi 
resulted in the short·fall in the pcrcc:ll.lge of represenfation of 
Scheduled Cutes and Scheduled Tribes candidates. Further al 
per tlie promotion procedurCl applicable to oftk:rs, 111811' I1nd 
workmen. direct recruitment is not pcrmi,sibJc at levell> ether 
thaD entry points. In re~ of officers even a: th~ c:ntry loUint 
direct r~ltment is limited to the ratio of 3: 1 betwten internal 
promotiool aod direcot n:cruitmeDL" 

21 
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4.3 Asked about the remedial measures, it has been stated in a note 
furnished to the Committee that inspite of the limited scope for dire\!t recruit-
ment, efforts are being made to induct more number of Scheduled Ca~te 
and Scheduled Tribe candidates than the reserved quota, at the cntry points 
in order to improve the representation of Scheduled Caste and Scheduled 
Tribes candidates in the overall employment position. The following measures 
haw been taken to .... ipe out the shortfall :-

OJ Officer.,: In order to make up the shortfall among olncers category, 
a special recrultnwnt to recruit 10 (Technical) Probationary Ofticers .. nd 
~ (Non-Technical) Probationary Officers in all disciplines exclusively for 
Sl.:hedulf~d ('astes and Scheduled Tribes communities has been made in J lint', 
1980. Further there arc 9 other vacancies of officers yet to be filled by 
Scheduled Caste and Scheduled Tribe candidates, for which recruitment 
action is under process. (a) The posts are (i) Manager (Safety) (2) Additional 
Manager (DD 6; SR) (3) Asstt. Executive Engineer (Civil) (4) Labour Wel-
fare Oflicer (5) .Il111ior Law Officer (6) Assistant Engineer Water (Suppy) 
(7) Junior Estate Officer (8) Assistant Secretary (Probationary Officer) and 
Deputy Manager f\ccounts. 

(i;) Statl : In the Hindustan Shipyard Limi!.~d worktot'c'.! and non-technt-
,-.11 sl·.lIT al l'lltry poi illS are drawn from the rrailling School from TraJcs 
APPl;:l1:i.:c~ (Worl;men category) and Commcrcial Trath.: ,:\rJjJrGl1tICCS 
(Clerical Category). At this source itself, more number oi candidates be-
longing In ~cl1{'(llIl::t.1 Castes and Scheduled Trrt,es communities :lV<:r and 

ahove the prescribed percentages are taken. All the Scheduled Tiibes can-
did':ltcs who hau umk:!,one training in Hindusun Shtpyaru',; Trainjpg Schl)(J1 
and both passed/failed in All India Trade Test conducted upto April, 1979 
wele nhsOl'bcd as r':gular employees. A closc lia;"ol1 with the locn; Employ-
ment Exchange and the District Social Welfare Offic\,'r and PisUict Tribal 
Welfare omc..::r is m;·intained for securing maximUM cf cll1'lidnh's trom 
thest CI'PlnlllllilJ( s. This year it is proposed to r::cruit trade apprentice~ ~, 
clu'iively from Scheduled Caste and Scheduled Tribe communities, physi-
cally hamCtarJ.lcd pu~ons and ex-servicemen which will in turn help induc· 
tion of these (';lI1didatcs at cntrv level against fut~lre vacancie;; anJ th:.rcby 
increase the J(.p~("ent:::tion of Scheduled Castes and Scheduled Tribes in 
vuri(!w; categories. 

Whenevcl, lhe 11,;~cr\Cd posts nrc advertised, they arc al~o r:ntiticll the 
same te the ru:ogniscd Scheduled Castes and Sch.!r1uk·J Tribes Asoo:,iation' 
for circulation anuwg their candidates. Such r.:scrvl'd vacancies arc also 
broudl'ast (·\,cr Ail Itidb Radio. A Scheduled C'I..;te OlJicer i" invariably 
coopted on the ~"lc:c:ion Committees in direct recruitment a~ \\-cll as promo-
li011S 

4.4 In respect of promotion/vaCancies reserved for Scheduled Castcs and 
Sch::rluled 1 rihes. ",ht:f':.' Scheduled Caste and Sl!h~dul~d Trilll! landijates 
are not nv,,;lable, efforts are being made to fill up the pt:'S~s through recruit-
ment of Schcduled Ca'ltc and Scheduled Tribe cU"fIid:lt:!s within the Yard. 
Al.' these arc rrcnloticn posts, which are to be filled L1 ::s per the promotlun 
procedure agrt'l't'd to with the Employees' Unions, the conll!!nt of the Fm-
ploJees Unions to this procedure is bemg sought. The U lions arc disindintd 
to lcccpt din·~t recruitment in case of promotion posts. 
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(iii) Wor1.:mcn; In workmen category, the reSl:r"aticOIi ure by and large 
fulfilled. Further to inc::rease the representation of Scheduled Caste and Sche-
duled rribe cand!dat~s in the entry points i.e. \1al:s amo 19 workers, trade 
apprentic::es are being recruited exclusively from Scheduled Caste nnd Sche-
duled Tribe communities and other reserved categories th~s year, w~ich will 
improve the availability of the reserved categories for further recruitment. 

4.5 The Committee have been informed during evid.!'nce that provision 
fur 190 trainces belonging to reserved categories has been made for 1980. 
If the 11 vacancies in officers grade are filled up, the position or officers in 
Ihnd'Jstan Shipyard Limited would also increa~;c from 6 to 8 per cent. A" 
(ur as reprtseniatio/l (If Scheduled Castes among stalf Rnd w~rk('rs i!- c~'n
I"crncu. it ha~ tl ucheu 13.5 per cent and 12.3 per cent as agalllst the rest'r-
val inn (1f 13 per cenl. Sc far as Scheduled Tribes candidates arc concerned 
the Comm:ttee have "t'cn informed that the Hinduslan 5thipyurd limited has 
n(lt been ahle to meet their requirement due to non-avalllbilil~ of cllndidalci 
with rcquisite <lualificatil.1 and experience, It has n()t been po~,;ihk to readl 
"I!~uir('d rese .... :nions in their case, 

.:I,c) \'hen f;skeu whether a time-bound schedule could be laid to ckar 
th~ hacidog. the Chairman, Hindustan Shipyard Lim:ted. dunn!; the coul~e 
of ~viJcnce, I,as sin ted r.s follows :-

"In tive year's time we will be able to do this, I may darify Ihat we have 
mt:ntioncd this ~riod of five years as a maher of abundant cau-
lien, Considering the progress which we are making nuw; we 
can co il i,l a shorter period, So (Hr ft •• worker.;' catcjl,or"{ lind 
the staff category are concerned, we have c:.nne up to the le\'cl, 
In r~·sJX.r.:t 01 Schedukd Trihes, We h,uz not com! lip. In res-
pect of Officers we have taken it up from o~t: to 8 per cent. 
In one or two years, we may be able to make up the backlog or 
evcn enrlier." 

4.7 The Committee ~ to note fluIt the representation or Schedaled 
Castes anti Sdaeduled Tr16es la the 0fIic:en cadre aad the rl!pl'eRllhltloa 
of Scheduled Tribell both In the ltd nd wortuaea cadres .. IIIUclI below 
the quotas prelicribed for them. The ComaiiUee feel tbet die t..... of 
5 ~'ears for deariug the whole backlog fa die ftCaIIdeI reserved for Sdleduled 
Castes and Schedoled Tribes indicated by the a.Irnaaa. Hhad ...... Shipyard 
Ltd., dari.. the course of evideace ~ too Iona a period. la thel, ophiloa, 
If sincere and COJlcerted eftora 1ft ...., It IItoaId DOt tHe 180ft thaD two 
years for Oac Hindushln ShIp"ar. UIIIited to deu flIe bacldotr Ia "lew of 
tile tremeadoas lnc:reue ill die edaadIoaI ......... of Sdledaled Cask. 
and Sdleduled 1'riItes over .. put few ,....,.. 

B. INpul4l10n 

4.8 The Committee have been informed that:-
"In the initial stages no appointments were made on deputation. 

~o\Yever, subsequent to 19S2 for a few key positions in 
F1IWJce, Pun:base and Stores and Civil COnstruction Depart. 
ments, Officers were ~ ~ deputation. The partical8l'l of 
these oftk:en regarding their caste are not avaita."" OD 
records," 
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4.9 Asked about the present number of persons on deputation with the 
Hindustan Shipyard Limited and what was the number of Scheduled Castes 
and Scheduled Tribes among them, the Committee have been informed 
that as on date there are 4 officers on deputation including the Chairman 
and Managing Director. There is no Scheduled Caste ond Scheduled Tribe 
emong them. 

4.10 The Committee would like to draw the attention of the Ministry 
of SbippinIC ond Transport/Hindustan Shipyard Limited to tlK" orde~ con-
tained in the Ministry of Home Affairs O. M. No. 16/2/67.Est. (c) elated 
the 27th ~eptcmber, 1967 and Department of Personnel ond Adminisfrative 
Reforms O. M. No. 36201l6/71.:}:st. (SCI') dated tbe 9th October, 1973 
regarding vaclllldcs to be filled by deputaliolt and would urge that th('se 
orders should be ~tridly foUowed. 

C. ill ,'('n'ic/' Traillill !? / A pprentic/',Ihip T"!ItI/I1!? 

4.11 The Committee have been informed that as part of the Develop-
ment Programme, till' Hindustan Shipyard Limited conduct~ Appreciation 
Courses for workmen. supervisory staff and officers (including Scheduleu 
Castc/Trihl' c;jl1didatc~) by the int'~rnal as wdl as ,')"Ic'rnal experts. for 
improving their skills. They also send their workers to th,~ local I.T.I for 
advanced V(~,,';lt("lUI [hI/ninE! to enablc- them to ~Icllilir~ hglK'r skills in 
their trades. The Hindustan Shipyard Limited also tl:p!lt~s now and then 
their officer~ and stafi for attending seminars conducted by v,lrious insti-
tutions. In all the ah(wc training Schemes, the Schedule Caste and Scheduled 
Tribe employees an: given prcft'rencc. There is no 'Tn-service-training' as 
such organised exclusively for Scheduled Caste and Scheduled Tribe 
employees. 

4.12 In reply to Ll question, the following statement showing thc trades 
in which the tmining has becn imparted and the duration of training has 
been furnished tn the Committee :-

Trade 

Sheelmetlll WOrkers 
Carpenter 
Welder (Gas &. Elocl.) 
Pipe fitter &. Plumber . 
Fitter 
Turner 
Machinist. 
Electrician &. Wireman 
Riuer 
Painter 
Fitter structural . 
Conuncrcial Trade 
------_._------_. ----_.-_._-_. ----

Duration "f ll'::ining 

At (,1'.1. At H.S.L. 
(years) (years) 

1 
2 
2 
2 
2 

2 
2 
1 
2 
1 
1 
] 

1 
2 
1 
3 
1 

--*---._----_ .. -

4.13 Asked bow many employees including Scheduled Caste and 
Scheduled Tribe employees have been sent for advance vocational train-
ina during the last five years, it has been It.ned in a note furnished to the 



Committee that as the scheme or deputation of p:nonoel for advanced 
ncational training .to I.T.I •• VisakbapatDam was Introduced in the year 
1978, the iDformatioD fumiIbod heNuDder is flOlD 1978 CIIIwards :-
.. - ... --.--~ .. ·,··---,··---------····· .. ·.·-19;;8·-·--'·---·.··--·· ·im·--··-····~-"·~--·····-i_····- .... -

-----
Toea! SC ST Tota! SC ST TOlal SC ST 

Trade 

-- ,'._.- .. ---........ -.. -.--- ._--_._-._. --- . ----_._- -- . -" -~--~"""-' . 
Welden 2 16 :z 13 
Fillers 5 12 15 
Shecll1letlll 1 
Turner 2 
Blat"k~mith 
Machinist 
Gas Cutten I 
Electricians 7 R 
Technicians II 2 12 ) 

Plumber 2 
... _.--_ ......... - . 

TerrAL 10 SO 4 49 ~ 

4.14 The number of officers and staff deputed to attend ScmUl8fl! 
Symposia during the last four years and the number of Scheduled Caste 
and Scheduled Tribe among them has been slated to be as follows :-

Year Ol11;:er Staff Total S.C. S.T. 

1977 12 1 33 I 
1978 ~6 I 27 I 
1979 ~ 2 '2 .J 
1980 107 10 117 3 

.. - -.- •... __ . ---_ .. 
T01""L 21S -: 14 - 229 6 2 

4.1 S Asked whether employees are also ~t for specialised trainiog 
(0 foreign countries and also is thue any arrangement to spol1S<lr the rom-
pany's empJoyeell for training under _ Colombo Plan, the following itate-
meot showing the number of officers deputed for/lent for tpecialised 
training to foreign countriqa during the last 8ve yean under Pwdwe 
agreements and under Colombo Plan hal been submitted 10 the Com-
mitlet. :-
UNDER. COLOMBO PLAN/U.N.D.P. ASSISTANCE : ---... -.......... ~.'-...... 
Year No ..... S.c. S.T. 

lor trSI_ 
-----. 
J976 , 
J977 
Jm 1m I 
1910 

TorAL • 10 
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UNDER PURCHASE AGREEMENTS ETC: 
._._------------- .-----

Year No. sent 
for 
trainina 

S.C. S.T. 

---.- ._--_.- _. __ .- ----- -----_._-_._--_._----------
1976 10 
1977 2 
1978 
1979 4 
1980 I 

TOTAL 17 
-------- -----

4.16 As regards Apprenticeship Training in the Hindustnn Shipyard 
Limited. it has been stated in a note furnished to the Committee that 
the Hindustan Shipyard Limited has weII-established Training School 
where candidates are recruited as apprentices and trained in various trades 
as per the Appr~ticeship Act. The Hindustan Shipyard Limited has also 
a scheme of training Commercial Trade Apprenticeship for clerical jobs 
on non-technical side andl also for probationary officers (ManaglCmoot 
Trainees) both Technical and Non-Technical. While recruiting those ap-
prentices, the prescribed reservations for Scheduled Caste/Scheduled Tribe 
are followed. Further the concessions/relaxations as admissible to these 
candidates are also extended. There is.. deficiency of apprentices belong-
ing to Scheduled Caste/Scheduled Tribe, in the Hindustan Shipyard Limit-
ed and therefore this x,ear the Hindustan Shipyard Limited is confining its 
rccruitinent of apprentices only to reserved categories viz., Scheduled 
Caste and Scheduled Tribe and physically handicapped, etc. 

4.17 Asked about the percentage of reservation provided for Scheduled 
Castes and Scheduled Tribes in the recruitmcnt of Apprentices in Hindustan 
Shipyard Limited. lhe Committee have been informed that there is 13 per 
cent reservation for Scheduled Castes and 5 per cent for Scheduled Tribes. 

4.18 Asked further about the number and percentage of Scheduled 
Castes and Scheduled Tribes apprentices selected, trade wise, for training 
under the Apprenticeship Scheme during each of the last five years, the 
statement as fl1l'nished to the Committee may be seen at Appendix 6. 
Another statement ~howini total number of apprentice trainees (Trade 
wise) taken as mates durin~ the last 4 years, fumi,shed to the Committee, 
may be seen at Appendix 7. 

4.19 Asked what was the necessity of giving apprenticeship training to 
the I.T.!. trained candidates, the representative of the Ministry during 
the course of evidence has IItated as under :.-

"This is a statutory tra~. 'This is done iD every industry. The 
Apprenticeship Act IS applicable- throughout -the -country. 
Th~e are two aspects of this. one is basic training, and tbe 
other is the ApprentiCC$hip training- oriented'to that particular 
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unit where he ~ PO' to be ablorbed. EvCtl wi thou I Ihe Ap-
pNntic:eship trainiaI, tho ~ntor who has pas.cd ,~ 
I.T.I. examjoation will be JOOd. But ~ s,-"'tory provision 
is that he has to au through this Apprenticeship courst so 
that be Is oriented to the iDdu,Itry Of ~l where he will ulti-
mately be absorbed. Thill is the national poIIgy. 

... De C... rEe .......... te 1IOte.... oat)' ..... oacen 
.... '" .. 8e ......... CMes/ ......... 1itIIas Cawmam'da han ... "".a .......... H b ",.,....... ...... die ~~e y::..:' .... ..,/. _ .. er_ ..... .., for~""'" _ C 
UNO. Ato ....... ,....... ...1iIa de. ...... tile ... 1ft ~. 
T'IIey Il1o ........... _ ............. Ie at •• 10 Sche"''''' Caste 
... SdIMIIIed TrIbe e ." ~ Ie tile IIladuIta SIIIp)'8l'll LbnIIed. To Int. the Sl.iKduIed cute frribe oIk:ers at .. wlda other offic:enI. tile 
Co ...... ee feel that It Is aecea.y to have.. Intend.e In·~n~~ traini. 
for them. They also feel that to anake tllem more suitable for higher posts 
in .he Hindus.an Shlpyard Lhnited. IIIId to exporie them to modef" medloch 
of III8J181lement an" technology a pater number of Scheduled Caste / 
Scheduled Tribe officers shcwld be depvfed for training ,broad IIIId '0 IIftend 
~cminal'!\ / sympusJa,. 

4.21 The Commi"" note that out of 1997 appreDtwes take. by tbe 
IIindustan Shipyard Ulllitecl during 1976 to 1980, 192 beIoqed '0 Sdw. 
dilled Castes and 44 beIoapd to Scheduled Tribes. The COInmUtn need 
bardly litresii that unless a very IarJe nunaber of Schedulp.d CMfeN and 
ScM.1ed Tribes are taken as apprentkes In the Tralaing Mhocll and 
subsequendy absorbed In die 8enlces of die HIDdustan SIaIp,ard Ud., tb" 
backJo~ CIiDDOt be expected to be dearecli. the near ..... ~. 1bey, .heft. 
fure. ~1It that • p-eMer' IHIIIIIter of Sdledaled CIillteli IlHd Scbedlded 
Trihel. should be Included as appreadces In til&' T......... Sehool with • 
,iew to clearillK the bac:Idog In the lIiervleero of the Hillda,...., Shlp~· .. d 
Limi.ed .!> "rly It!i possible. 

D. l/";o,,A s.locial;oll 

4.22 Ask~d whether employees' Union have been upposing the rcscr-
vation in serv:ccs for Scheduled Castes and Scheduled Tribes, the Ch.air-
man Hindustan Shipyard Limited. during the course of evidence has 
stated as foIlO'.'is :--

"We have l.'I1ly one problem with the Union. To cany f{JrwanJ the 
promc,uon posts in Group 'C', We say, sup(X'sing no body is 
w,adablc in Group 'C' why don't you permit us to r.:cruil djr~c!
ly &heduled Caste and Scheduled Tribe candidatc. We hav ... 
not been able to get this cleared from the Staff Union. The 
v.orkds Union has agreed, but not the stair uniofl. Wilh the 
offlCcrs union there is no problem. In respect of officc.-rs, J 
do not require any pennission, because it is not a Trade 
Union." 

4.23 Regarcling Scheduled Castc/Tribe· workers A~ation the Com-
mittee have been informed that thcre ill an Association of Schooulcd l'ustes 
and Scheduled Tribes but it has Dot been recognised, However, Ihey 

04 UiS!III-l 
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Could come to tile Administration to meet and discuss any problem with 
tbem. Just to avoid conflict between the Union and Association the 
Association has not been recognised. 

4.24 The Committee note 1hat there has been disag:rl'cment between the 
I118118ge'JDent ODd the, Employees Union reglWdlng recruitment of Sdle-
doled Castes and Scheduled Tribes from open market against the reserved 
promotional ,·acanda. 1be ,Committee stress that it should be' made 
abundantly clear to the Employees Union that tile safeguard provided Da 
.he Constitution for Scheduled Castes and Scheduled -Tribes are onUide the 
paniew of the F;mployees Union and are not negotiable. The Committee 
would Uke the H'mda8tan Shipyard Limited to consider the question ()f 
recognition of the AMoclation of Scheduled Castes aDd Scheduled Tribes, 
so that the difficulCil's faced by these communities can be specifically bl'Ought 
to the notice of authorities. 



CHAPTI'Jl V 

MISCElLANEOUS 

A. Grievances Procedure 

5.1 The Committee have informed that a seParalc Cell to look after 
all matters relating to Scheduled CUtes and Scbcduled Tribes JneludiIJg 
~:=~ from Scheduled Caste/Tribe employees has been formed in the 

el Department under the control of the Liaison OIlIcer. The grie-
vances are examined by Scheduled Caste/Tribe Cell in detail and rele-
vant facts are !>ubmitted to the Liaison OJIicer/Olairman and Manqing 
Director for decisi·Jn. Thereafter, suitable replies arc given to the coocenled 
employees. f'urther, the representatives of the Scheduled Caste/Tribe Em-
ployees We)foN Association/individual employees belonging to these C<lm-
munities are given opportunity to meet and represent their srievanc:es or 
any other matters to the Penonnel Officer (Scbcduled, Castc/ScbeduJed 
Tribe Cell) and also to the Chief Manager (Personnel) who is the Liaison 
Officer and Chairman and Managing Director. 

S.2 In rcp,Jy to a question, it bas been stated tbatthe Cell isaJao entrust-
ed to deal With the gneva.nces of ScheduJed Casto/Tribe CIDIioyeeJ rqard-
ing non-implementation of orders relating to reservations anel Otbet coaces-
sion.s admissible to them. 

5.3 The Committee desired to know about the number of complaints 
received from Scheduled Caste and Scheduled Tribe cmployeea during 
each 01 the last five years and the nature and disposal of such complaints, 
it has been slated in a note furnished to the Committee that Oriev8nCCfI 
Register was opened in September, 1978 and since then in all 52 p1cvances 
were received as detailed below :- . 

Year 

1978 

Nwnber ('or 
arievancea 

2 

15 

Na lure (If arievanocl 

3 

Di&po.1 

.. 
Grievance. were examined ancl 

,. Wld to be nol rnuine. 
H Wl!Yef tublcqumllJ 7 01 lhom _ pr<'m,..\ed after 
attalnfnl the minimum dftj· 
bility. 

Por app ,lntm::nl al Jr. Ap,,,lntm:nl after due verlftca. 
Assistant (Jft e<lnaidcr.don tien. c, hi. r~icn to 
HInduism. 

-------------------_._--
29 
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.. _._-_._._ ... -------------
2 

1978 31 

1980 3 

3 

For promodon. 

Por confirmation. 

JoiDt ~ .. tioIl from 
11.011 ... employees 
requestinl for Special 
consideration owr other 
.utM»mmunltks all\Olll 
Scbeduled C utes. 
For ptOI1lotion. 

4 

GrievlU¥:CS were examined and 
found to be not pnuine. 
However subsequently 8 of 
them were promoted on 
atlainlna minimum cllaibi-
lily. 

Considered afler the post .".8 
declared a. permaaent. 

JnI;rmed that no .~I lOll-
.idcntion can be shown fo 
them. 

Orievances were examioed aJltl 
fOWld to be not l=ouine. 

fi.4 The CommIttee DOte tIuIt die Hlndall .... Shipyard Limited Ita. heen 
maintalnhlg the Grlmlaees aepster since 1978 ad all colllplaiDts/ repre-
Be .... lions received from the Scheduled Caste/Tribe employees are reah;-
kred therein. The Committee I!IIJIIRt8t that die rePter sI.ouid be l'becked 
ad regular intetl·sJs by tbe Liaison Ollker / Chairman MId \\Ianaglng DirK-
tor 10 eftlUre that complaints/representations received from the Schedu.~d 
('a~te/ TrIbe l'mployees are di~ of pmmpdy and judiciously. 

B. Homing Facilitie.\ 

5.5 The Committee have been informed that Housing Facilities are 
proviulXl for Scheduled Cu,ste/Scheduled Trihe employees JS per BPE's 
communication No. 6(1) 178-BPE (GM-I) datcd 20lh D.:-=.:mi~cr, IlJ7X i.e. 
rcserving 10 pcr cl!nt of houses in Type I and II and 5 per e~nt houses in 
Type 111 and IV. However, as a matter of policy whenever a house fulls 
vacant. c1iginlc Schcduled Caste/Tribe employees and others arc offcred 
allern<ilhcly i.e. in the ratio of I : till such time that in nch typ.: 
the required p;:rccntage is maintained. Further, whenever a hous.! is 
vacated by II Scheduled Caste/Tribe employee, it is allotted to a Scheduled 
Caste/Scheduled Tribe applicant only to.ensure that thc stipulated percentage 
is maintained. Th-= names of interested employees of Shipyard belonging 
10 Scheduled ('aSk/Tribe communities are also being sponsored to the Asst. 
Commbsioncr of Labour. Visakhapatnam to consid.::r for nllotmcnt of 
tenements to them in Industrial Subsidised Housing Scheme. Thc present 
position of Scheduled Custe/Tribe representations in allollll.'nl ,)f quarters 
in the. HOl;sing Estate has been stated to be :-

Total Numh~r 1).!rC'.:ntagc~ 

Ty~ Quarters allntt,.,-l 
toSCiST 
employ«s. 

TYPe I 292 83 2801 I. 
Type Jl 1226 123' 10% 
Type III 170 4 2.3~':) 
Type IV S6 I I.I!0~ ---_. _ .. '----_ .. -. ..-._._-

1744 211 
--.~----.. , 
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. S.6 In reply 10 a. qatealion. it has been stated duriq evidence that about 
30 per cent of employees are provided with quarteR. . 

S.I Oarifying the position further the representative of the Hinduswn 
ShJpyai'd Limited stated :-

"The lonns aiven arc not for the purehase of hOUllt$. A part of the 
8Mount il bein, made available by the: Visakbapatnarn Deve-
lopment Authority. We have sccured from this authority about 
166 houses. We have an arranaement under which. we have 
made one half of the houlel in a colony availablo to our wor-
kers. We are not f.ving subsidy to Sd1edulcd Castc~/Tribcs 
in malter of housing. ' 

Sol The (-.amittee are happy to DOte ..... 10 per cent of ho~s in 
Type I ..... II IIIId 5 per eeat of hOUae fa Type m aDd IV __ .... re~ft'ed 
lor SdNIuIed Caste aad !kbecIuIed TrIIte eJIIfIoyeII. TIle Ca..Iae. are 
aIIo IItIppy to ROte cbet whenever, houWtl .... .--. die, are "ered 10 
SchecWed ealfe/Tdbe e...aoYeel .... otIaen ....... eIy I.e. in die ntlo 
of 1 : I, aad the heuses aIIotIed 10 SchNuIed CaIfeI/'friItts when f.11 
vacaa 11ft dotted only to Scheduled Caste ITrtbe elDployees. The Com-
... would IIle the pre8ftI' ~Iey to coMIaae dO .... tIlDe ... reqalred 
~ of ft!IeI'VllfiOllS In ...... ellll or ........... ...... 

5.9 Tile COIImIJUee w .... ...., like .- f .... ~ Sldpy'" Uadfed 
.. GOUld. whether ........... """siaa leaDs couW hi elVeR to Sclaechded 
CatIIe and SdINIIIed TrIIIe ' .... ye& 

C. Welfare Scht'me.f 
5.10 The Committee have been informed thnt the children of Sl:hc-

duled Caste/Tlibc cmple>yces studying in the Hindustan Shipyard LinUb:d 
Junior College are given special fcc concession, Social Welfare c:ompl."f)sa-
lion as upprcvcd by the State Welfare Department and General Merit 
Scholarships. Further, reservations in adm~sion to Hindustan Shipyard 
Junior CoUcge arc observed at 14 per cent for Scheduled Ccl5tcs nnd 1 
per cent for Scheduled Tribes. The Boord of Directors of Hindu~fan 
Shipyard Limited at their meeting held on 20th March. J 9 77 approved ~on
tribution of Rs. I.S0 lakhs towards cvclone victims belonging to Scheduled 
Castcs/Tribes. The Government of Andhra Pradesh. also evolved a scheme 
of provoding mal ching grant for construction of tenements to cyclone vic-
tims belonging to Scheduled Castes/Tribes in the cyclone affccted ar~ in 
th~ District. In con!;!-lltation. with ~c District ~.Icctor. "isakhapatnam. 
~ard ~lccted Mchpaka Village In YelamandlJb Tq. for construction 
of h~ for cydone victims belonging to Sdu:dulcd Castes/Tribe!. A 
total of 44 houses have been constructed under this Scheme (40 hou~!I 
by Hindustan Shipyard Limited on matching grant and 4 homes entirely 
~~~of~~ -

5.11 A statement showing dctaiL~ of the Welfare Schemes as submitted 
to tt'e Committee. may be secn at Appendix-S. 

5.12 Asked how many scholarships had been awarded during t.hc WI 
five years and the number of Scheduled Castes/Tribe children who were 
beDefited, the Committee have been informed that during the last 5 yeal'li 
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from 197;~76 to i979-80. 109 scholarships ~ve been awarded out of which, 
9 were awatded to Scheduled Caste/Tribe children.' 

5.13 In regard to a special fee concessions to Scheduled Castei and 
Scheduled T9bes, it has been stated during evidence that : .. 

"We' have a Welfare Society normally managed by the wives of offi-
.' cers. There is representation of workers and staff also. It looks 
aft"r every case relating to Welfare Schemes. It provides help 
to needy' fd.1Dilies of deceased employees at the time of death, 
during' illness, helps in higher education, etc. Each case is 
studied and funds distributed accordingly. A certain amount 
is allotted by us to the Society. Front that corpus, they under-
take these activities. These funds arc created mostly from the 
amounts paid by owners of sh.ips. When we deliver a ship, 
they normally glve us about Rs. 10,000/. The Society some-
times arranges benefit shows, fetes etc. Aid is given in the shape 
of sholarships, medical treatment ctc. In a year, we deliver 
3 big ships" . 

5.14$ The CommiUee note dult various Welfare Schemes have heeD 
IallDCbed by the HiDdustaD Shipyard Umlhld. either indcpeDdenlly ori. 
collaboration with the State Government. The Committee expect the Hindus-
tan Sbipy.m Limited to enllUre that Scheduled Castes/Tribe employees 
derive ,.. .. advantage of 1hese scheBles. Also the question 01 granting full 
fee concession and the alllUd of more sdIoIarships to Scheduled C.stesl 
Tribes merils favourable coaside .. tion by the Hindustan Shipyard Limited. 

April,S, 1981 

Clraitra 18,' .1903 (S) 

R. R. 8HOLE. 
Chairman, 

Commillee 01/ Ih" We(far,· of 
Schedule,/ CaSles alld 

Sche,/uied Tribes 
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APPENDIX 0 
(Vide Para 3.~ Of the Report> 

HINDUSTAN SHIPYARD LIMITED: VlSAKHAPATNAM-5 
l""pectlon Report 0/ Liaison Officer on rosters mtJinI4ined lor providinl: 

re.fervations for Scheduled Ca.ttl'S and Scheduled Tribes in stlnfices. 

1. Name of Office : Hindustan Shipyard Limited. 
1. Wm:ther separate rosters are being maintained for each grade or 

gro"p of posts and within such grade/group, separately for 0) direct 
rocruitment and (ii) for posts filled by promotion (where reservation is 
appUcable) in such posts filled by promotion and whether all the appoint-
ments made during the period covered by the Instructions arc shown in 
the roster. 

YES 

2. Whether the appropriate model roster viz., the one prescribed for 
(l) direct recruitmcnt on All India basis otherwise than by open competi-
tion, (2) Direct recruitment on All India basis otherwise than by open 
competition. (3) Direct recruitment on a local or regional basis or (4) 
promotion as the case may be is being followed. 

YES 

3. Whether rosters are being maintained separately for (I) Permanent 
appointments and temporary appointments likely to become permanent 01" 
to continue indefinitely and (2) Purely temporary appointments for 45 
days or more duration. 

YES 

4. Whether the rosters are being maintained in the form prescribed 
viz., Appendix 6 10 the Brochdure issued with the Ministry of Hom~ Affairs 
O.M. No. 1/1/69-Esl (SCT) dated 22nd December. 1969. 

YES 

5. Whether the f.Oints have been earmarked in the roster for Scheduled 
Caste/Scheduled Tnbcs correctly according to the prescribed model roster 
for the particular type of recruitment. 

YES 

6. Whether imiDediate1y after an appointment has been made. the 
~ of the pefSOIl appointed are entered in the register in appropriate 
c:oIumos and the entry signed by the appointing authority or by :the Officer 
authorised to do so. 

YES 

34 
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7. Whether any gap is Jeft in the roster. 
NO 

8. Whether the roster is beiDJ maintained in the form of a running 
account from year to year. 

Yes. the roster is being maintained in the form of rullning account. 
9. Whether before appointing It seneral autdidate aphIst raervcd 

vacancy (i) Prior approval of the Department of PenooneI was obtained 
in tbe case Of vacanCies included in the roster for pcnnancnt 8f!P.Ointments 
and lDaeIy to boeomc pennanent or to continue indefinitely and (it) wtiether 
the steps prescribed in para 16 of the Brochure to secure Sdtedulcd Caito! 
Tribe candidates were taken in the case of vacancies included in the roster 
for purely temporary appointments.· Two vacancies of Probationary Oftkers 
reserved for Scheduled Tribe were t(..-mpomrily dereserved after taking the 
approval of Chairman B!1d Managing Director. 

10. Whether reservation in confirmation in posts filled by direct rc-
cruitment has been correctly determined in accordance with the orders in 
M.H. A. No. 31/10/63-SCT(J) dated 27-3-1963. 

YES 
11. Whether an abstnl(:t is given after the last entry in a recruitment 

year, . showing the number of reservation carried forward to the foUowing 
year sc()8rately for Scheduled Castes and Scheduled Tiibes whether these 
reservations have been shown as brought forward. at the beJinnin, of the 
roster of the fonowing year. 

YES 
12. Whether reservations have been carried forward to three subsequent 

years and excblDse of reservations made between Schcouled Caste, and 
ScbeduJed Tribes as provided in MHA O.M. No. 27/25/68 Estt. (SeT), 
dated 2"th March, 1979 before treating them lapsed. Yes. The necessity 
01 exchanging reeervatiom between Scheduled Tribes and Scheduled Castes 
has not arisen so far. 

13. Any other remarks. 
NIL 

8w ' ... 

. 14. Brief recapitulation of defects and' short. comin" noticed in the 
mamtenance of the ro.ten and any other suggestions wblch the inspection 
oIic:er haa to make, with particular reference to the remarks given d"ring 
dJe Jut iDspectioo. 

Remarks of Head of 

~o the Ministry. 

NIL 
For HindustaQ Shipyard Umited 

• • • 541-
(Capt. M. O. Menon) 

Chief Personnel Ofticer and 
. Nautical Advisor. 

Signature of the Inspecting Oftker. 
Desipation. 
Date. 



APPENDlXm 

(Vide Para 3.42 of the Report) 

HINDUSTAN SHIPYARD LIMITED. VISAKHAPATNAM-5 
(A Government of India Undertaking) 

Applications are invited from Indian Nationals belonging to Scheduled 
Caste/Scheduled Tribe communities for the following posts : 

1. Launch Serang. 1 (one) post (Reserved for Scheduled 
Caste) 

Scale of Pay Rs. 167-4-179-7-207-8-215 plus D. A. and 

Qualification 

Age 
2. Launch Driver 

Scale of Pay 

Qualification 

Age. 
3. Secondary Grade Teacher 

Scale of Pay • 

H. R. A. as per Company's Rules. 
Should possess a Serang's certificate JI"&-

nted under the Inland Steam Veslieis 
Act, 1917, Indian Merchant Shipping 
Act, 1894. 

Below 35 years. 
I (one) post (Reserved for Scheduled 

Tribe) 
Rs. 167-4-179-7-207-8-2/5 plus D.A. and 

H.R.A. as per company's Rules. 
• Should possess a certificate of Competency 

as lind Class Motor Engine Drivers' 
(Diesel) granted under the Indian Steam 
Vessels Act, 1917, Indian Merchant 
Shipping Act, 1894. 

Below 35 years. 
I (one) post (Reserved for Scheduled Tribe). 

• Rs. 250-10-430 plus D.A. and H.R.A. and 
City allowances as per (A. P.) State 
Government Rules. 

Qualifications & Experience S.S.L.c. or Matric or equivalent with 
T.S.L.C. (i.e. Secondary grade training) 
from a recognised institution. 

Age. • • • • Below 30 years. 
Relaxation in age will be given as per Government rules. 
Candidates called for interview will be paid to and fro single 

Second class train fare by the shortest route by the ptssenger train beyond 
80.50 Km. each way. ' 
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Those working in Govcrnmcnt,IQuasi Government Undertakinp/ 
iutitutions should apply through proper cb.aaDe1. 

Prescribed application form of the company can be obtained by send-
ing a crossed postal order for Rs. O. SO ps. drawn in favour of Hindustan 
Shipyard Ud., Visakhapatnam-S3000S along with a self addressed Its. 0.35 
p8. stamped envelope of the size 10 em. x 26 em. on or before 1917-04-05. 

Completed applications should reach the Chief Manager (Personnel) 
Hindustan Shipyard Limitcci, Gandhigram, Visakhnpatnam-~30005, Andhra 
Prade'lh on or before 1971·04-15. 

Visakhapatnam : 
Dt. 1977-02-2~. 



APPENDIX IV 

(Vide Para 3.42 of the Report) 

GOVERNMENT OF ANDHJtA PRADESH 
DEPARTMENT OF ENPLOYMENT AND TRAINING 

TeJe No. 3417,2368 District Employment ~chauge, 
Order No. COO/391/76 Visakhapatnam. 

Date: 4/8-2-1977. 

NON-AVAILABILITY CERTIFICATE 
Relerellce: Your letler No. PD/35/48 dt. 6th November, 1976 

Your letter No. PD/35/2 dt. 28-1-1977. 
Notitying one (number) vacancy of launch Serang reserved ior Schcuuk'1l 
Caste and another vacancy of Launch Driver reserved for Scheduled Tribe. 
(type of vacancy). It is certified that at present moment no suitabl.: and 
qualified applicant is available with the Employment Exchange for sub-
mission agamst these vacancies. There is, therefore, no objection to the 
above vacancies being advertised or filled direct under the sam~ ti!rms 
and conditions. The full particulars of persons appointed by you i.e .• 
namc.( s), (llralifications, age ( s), experience, etc., should however, kindly 
be intimated to this Employment Exchange as soon as thc vacanci,,'" arc 
filled. 

The non-availability certificate, is, however, valid only for 6 Il~,mths 
and if the vacancies remain unfilled at the end of this period they ~hould 
be freshly notified in accordance with the instructions of Government 
[The Ministry of Home Affairs Memo No. Fj71j93j56-CS(C) Jah:dthe 
5th May, 1956] so that if some applicants have becom:: available in the 
meantime they may be sponsored. 

To assist us in meeting your demands for future vacancies and "itlt a 
view to reducing the number of occasions when non-availability certificates 
have to be issued, it will be appreciated if whenever, applicants mistakenly 
apply direct to you for employment, they are directed to register themselvcs 
at the nearest Employment Exchange. This action if taken regularly, will 
ensure that both the persons known to the Employment Service those 
known to employers become available when employment opportunities 
occur. 

Sd/-

To 
District Employment Officer. Visakhapatn:lm. 

The Chief Personnel Officer, 
Hindustan Shipyard Limited. 
GANDIDGRAM, 
VISAKHAP A TNAM-530005. 
Copy submitted to • 
To the Regional Employment Officer, VlSAKHAPATNAM. 
To the Deputv Director (Job Development) 
VlSAKHAPATNAM. 
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APPENDIX V 
(Vide Para 3.42 of the Report) 

GOVERNMENT OF ANDffRA PRADESH 

DEPARTMENT OF EMPLOYMENT AND TRAINING 

T~1. No. 3417 
Diltrict Employment Exchange 
Visakhapatnam. 

NON AVAILABILITY CERTIFICATE 
Reference your letters PD/35/25 dated 30-7-1976 and PD/35/40 

dated 29-9-1976 notifying two vacancies of Secondary Gnlde Tcacher 
(Ra;crvcd for S.T. and one vacancy of Hindi Pandit (Reserved for Ex/S). 
it is certified that at present moment no !lui table applicant is avaiJ-olblc with 
the Employment Exchange for submission against thcse vacancies. There 
ill therefore, no objection to the vacancies being advertised or filled directed 
under the same terms and conditions. The full particulars of the persons 
OIppointcu by you, i.e .• names. qualifications, age, c'tpcricnce CIC.. !ihould 
howcwr kindly be intimated to this Employment Exchange as soon liS .he 
vacancie~ are filled. 

1be non-availability Ccrtificoclte, is however, valid for 6 montm and if 
the vacancies remain unfilled at the end of this period they should be 
freshly notified in accordance with the instructions of Government. IThe 
Ministrv of Home Affairs Mcmo No. F/71/93/56-CS(C). dated th: 5th 
May, J9561 so that if some applicants have become avarlahk in the mean· 
time they may be sponsored. 

To assist us in meeting your demands for future vacancies and with a 
view to reducing the number of occasions when non-availability certitk-dteli 
haVl' to be issued, it will be appreciated if whenever, applicants mistakenly 
appfy direct to you for employment, they are directed to regillter them· 
selves at th~ nearest Employment Exchange- This action ii taken regularly 
will ensure that both the persons known to be employment service and 
those known to the employers become available when employment uppar-
lunitieti occur. 

Sd/-
District Employment OfIiccr. Visakhapalnam 

Copy submitted to the Director of Employment &: Training 
Andhra Pradesh, Hyderabad for favour of 
information. 

To 
The Assistant Personnel 08ker. 
Hinduatan Shipyard Limited., 

, Gaodbisram, 
VJSAKHAPATNAM. 
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APPENDIX vm 
(Vide Para S.J2 of the Report) 

HINDUST~ SHlPY ARD WELFARE SOCIETY 
VISAKHAPA TNAM-S 

VisakhapatDam, 
Dt. 1st March, 1980. 

NOTICE 

5Mb :-Merit aad Special Scholarships for the Academic year 1979-80. 

In accordance with the scheme of Merit Scholarships important aspec:tl 
of wIW:h are givCD below, APPLICATIONS are invited (rom Sons/Daughten 
or ......,ees who have outstanding merit, good conduct and character. 

I. Scholfmhip: Merit Scholarships nmy be sanctioned as follows:-

PART 'A' 

The children of employees drawing a basic pay not cxcoodina RI. 650.00 
per month. Children of Officers do not come undcr Part-A. 

CIII. 

--- ---.. - _. __ ...... - .... _ .. 

VIII 
IX 
X 

INTBIlMEDlATE 
DEGREE COURSES : 
Arts . 
Commerce . 
Sdence 
PIlOFESSIONAL COURSES : 
Mcdidnc 
Jqi a· 
PoIytec:bnic ~Cu .... 

4LSS/l1-4 
43 

No. or 
Scholar· 

lIbipa 

l.umpium 
amount .......... 

.---~ .... ---. 

1 

RI. PI. 
SO .• 
60 •• 
70.00 

m.oo 

200.00 
200.00 
200.00 

~.OO 

llO.oo 
175.00 
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PART 'B' 
To Sons/Daughters of Employees drawing a basic: pay ranging between 

Rs. 651.00 and Rs. 1500. pet month. 
aass 

INTERMEDIATE . 
PROFESSIONAL COURSES 

No. of 
Scholar· 

ships 

Lumpsum 
amount 

Scholarships 

&s. Ps. 
175.00 

Medicine . . • . 1 250.00 
250.00 
175.00 

EnaioeerillJ . . . . 1 
Pofytcchnic Diploma Courses . 1 

.--.. --- ... ---_ ... _-----------_. ---
Eligibility: Minimum 60 pcr cent aggregate marks in all subjects. 

II. Cash awards ami letters of application 
Those .. are cannarked for Sons/Daughters of employees darwing a 

basic pay of ovcr Rs. 1500 per month. 
aass 

INTERMEDIATE 
(lat Year) 
MEDIClNE\ (1st Year) . 
ENGINEERING (1st Year) . 
POLYTECHNIC DIPLOMA COURSES 

(ht Year) 

No. of Lumpsum 
Awards amouot :of 

Scholarships 

&s. Ps. 
100.00 

1 100.00 
1 100.00 
1 100.00 

-.- .-._. -_ ..... _--_._--_ .. _-------
Eligibi!ity : Minimum 60 per cent aggr~gllte marks in all subjects. 

Ill. SJ.imati Sita l"lrathasaradhi award for outstanding •• 11 Round perfor
mance: 

A lumpsum amount of Rs. 250.00 will be awarded to a Son/Daughter 
of employees, irrespective of basic pay drawn by the employee. Following 
are t&e criteria :-

1. Students should be in the lInd year Intermediate Class in the 
present Academic Year i.e. 1979·80. 

2. Marks scored in S.S.C./Matriculation will be considered. 
3. Marks scored in 1st year Intermediate will be considered. 
4. Conduct and attendance. 
S. Age. 
6. Creditable talents I proficiency in extra curralator activities sucb 

as : 
·Sports and Games; 

·Essay Writing, Debating; Creative writing, Journalism; 
·Fme Arts inc.J.uding visu81 and perfonning arts; 

·N.C.C., Scouting etc; • 
·Participation i~ Social Service and Welfare Programme. 

·Eligibility : Minimum 60 per cent agregate marks in S.SC./Matri-
culation as weD as in 1st Year IntermedIate. 



IV. Imporuml RJM.r: 
. 1. Merit Scholarships and Cash Awards shan be ganted on tho 

basis of highest percentage of m:llks. Shrimah Sita Pllratha-
saradhi Award shall be granted not only on the basis or hj~Ik."5t 
peroentase of Diarb bUt aliIo on the buis of other criteria. 

2. Special schoJarships may be granted to applicaDts belonaina to 
Scheduled Cute/Tribe. Authentic proof ot the applicants' cute 
shall be enclosed to the application. 

3. SoDS/Daughters of employees who died while in ICrVicc caD also 
apply profticd the mcome of their family docs Dot exceed 
Rs. 6000.00 per annum. Certificate to this effect issued by • 
Tahsildar shall be produced. 

4. Any of the conditions may be relwu.:d al the direction of tho 
Welfare Society in the case of applicants belon&ins to Scbc-
duled Castc/Scheduled Tribe and in respect rf Som/Daughters 
of employees who died while in service. 

5. Applicants belonging to the Schedul.x1 Caste/Scheduled Tribe 
who are already 4Cttiog tution fee exemptioo shsll not be aivCD 
OIl.Sh. Books/EqUipment/Study material of equivalent value will 
be given. Such applicants should give a dec:laraUOD in their 
apphcations whether they arc already gettina TUtiOD fcc elemp-
tion. 

b. Renewal of Scholarships for the subsequent yeara may be con-
sidered in respect 0( Intermediate, DeI.fCC Course BDd Pro-
fessional Courses depending on the applicants standard of per-
formance. Renewal is not automatic. 

7. Ca!'h Awards earmarked for Sons/Daugbters of employccs cJraw-
ing a basic pay of over Rs. 1.500 per month aro: not rcoew-
able for subsequent years. 

8. When scholarships are sanctioned after relaxina any the coodi-
tions, such students cannot claim renewal for aubecqueDt yean 
on the basis of relaxed consideration shown in the previous 
year/years. 

9. Basic pay limits can be changed whenever neceuary. 
10. The Welfare Society can, at its discretion amend, lifter and 

dispense with the scheme at any time. 
11. The decision of the President of tbe Welfare Society is final in all 

caaea. 
V. SubnrilS;Oll of A,.pliCiltion ; 

Applications for the Academic Y car 1979-80, complete in all respects, 
are to be submitted in the following proforma. Applications should be nearly 
written or typed on fool scapc size plain white paper. 

1. Class for which the applicatioo is submitted. 
2. Name of the Student in full : 
3. Date of birth and age of the appliault as on 1-1-1980 (Proof to 

be lubmitteCi) 



4. Full name of parent, employee code number ami adchn : 
5. Basic pay of the pareDt 18 on 1-12-1979 (Proof tOM submitted) 
6. Whether applicant belongs to SCjST. 

7. If yes, whether the applicant is pUlOS full/padial tution fee 
exemption : 

8. Percentage of Marks scored in previous class/previous Academic 
year (Proof to be submitted). 

9. Class in which now studying in the present AcadeJRic year i.e., 
1979-80 and name of the School/College (Study Certificate 
and conduct certificate should be submitted). 

10. Talent/Proficiency in extra curricular activities (Proof to be sub-
mitted). 

Signature of the parent SIgnature of the Applicant 

Station 

Date 

N.B. : Sons/Daughters of employees who died while in service shall 
enclose a certificate iSsued by a Senior Officer of the Shipyard 
stating that the applicant is the Son/Daughter of (N.me and 
code number) who was working as (Designation) in (Deptt.) 
and died on (date) while in service. 

This is in addition to the Income Certificclte. 

I,Qst Date: 
Applications complete in all respects and addressed to the present, 

Hindustan Shipyard Welfare Society, Visakhapatnam-S30005 should be 
submitted to the Secretary on or before 22-3-1980. The Secretary can be 
contacts at the Civil Engineering Department (Inside Shipyard premises) or 
at R-117, Shipyard Colony. 

To 
All Departments, 
AIl Notice Board, 
Members of Welfarc Society, 
H"tndustan Shipyard Junior College, 
Gandhigram Educatiooa1 Society. 
Gandhigram Cultural Association. 

Sd-l/311980 
Secretary 

H. S. Welfare Socicty 
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SI. Reference to 
No. para number 

in the Report 

SWDIIl&ry of CoaclusioDl/Recom ...... doas 

-._. __ ...... _--_._---- ---------
2 3 

...... _---_ .. - ---
1. 1.10 

2. 1.11 

3. 1.12 

4. US 

4 LSS/81-5 

The Committee regret to note that in contravention or 
the orders issued by the Ministry of Home Affairs in April. 
1969, on the subject, a separate Cell has not so far been set 
up in the Ministry of Shipping and Transport to look after 
the propor implementation of reservation orders in favour 
of Scheduled Castes and Schoduled Tribes. The Commit-
tee recommend that a Coli in the Ministry mould be tel 
up immodiately to ensure due compliance of the reIII'V8-
tiOD orden. The Coli should. as rar as possible, be maaned 
by Scheduled Casterrribe porsODDeI. 

The Committee feel that the Liaison Ofticor h.. to 
act in c1ose-co-ordination and liaison with the Mulry 
of ShippiDf and Transport. The Committee welcome 
the sugpstlon of the Ministry that aD oftk:er will be 
nominated for periodical inspection in HindustaD Ship-
yard Ltd., to further streDgthen the liaison aDd coordiaatioa 
between the Ministry and the Hiadustan Shipyard Umited. 

The Committee DOod hardly point out that the .,., 
purpose of aDDual retLlrDS is defeated. if they are aot acruti-
niled thoroughly on their receipt. Tbo Committee would 
liko the Ministry of ShippiDg and Transport to critically 
examiDe the returns on their receipt aDd to point out tho 
di&erepaacies found in those returns to HiDdustaD Shi.t!-
yard Limited so that timoly action could be taken to rectify 
them. 

The Committee note that ropreseDtatioD has been 
RiveD to Sc:hodulod Castes. while appointiq Directors on 
the Board of Directors of HiDdUItaD SlUpyard Limitld. 
The CoRUllittee desire that a DOD-OtBciaJ Schoduled Caar./ 
Tribe DinlCtOr should always be on tho Board or Direclon 
aDd should be speci6cally entruslod with tho I'OIpoIlIi-
bility of lootiDa after the welfare intcrosli of Sdleduled 
Caste aDd Scbecluled Tnbe employees of HindustaD Sbfp-
yard Limited. --------_._._._--

47 
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S. 2.6 

6. 2.7 

7. 2.8 

8. 2.lS 

9. 2.16 

3 

The Committee are unhappy to note that the Presiden-
tial Directive regarding reservations in favour of Sche-
duled Castes and Scheduled Tribes could only be made 
applicable in the Hindustan Shipyard Limited, w.e.f. 
1972, even though the same was received in January, 1971, 
thus depriving many a Scheduled Castes and Scheduled 
Tribes of employment opportunities in the Hindustan 
Shipyard Limited for about a year. The Committee sug-
gest that the backlog of vacancies in favour of Scheduled 
Castes and Scheduled Tribes should be calculated from 
the date of receipt of the Presidential· Directive so that 
they are not put to any disadvantage due to late application 
of the orders. 

The Committee would also like the Hindustan Ship-
yard Limited to ensure that in future the reservation orders 
received in favour of Scheduled Castes and Scheduled 
Tribes are adopted and implemented immediately on their 
receipt from the Ministry of Shipping and Transport,' 
Bureau of Public Enterprise. 

The Committee regret to note that reservations in con-
firmation have not been provided in Hindustan Ship-
yard Limited in contravention of the extent orders on 
the subject contained in the 'Brochure on Reservation 
for Scheduled Castes and Scheduled Tribes'. 'The Commit-
tee urge that reservations in confirmation in favour of 
Scheduled Castes and Scheduled Tribes should be provi-
ded forthwith by Hindustan Shipyard Limited and the 
confirmation of Scheduled Caates and Scheduled Tribes 
employees made accordingly. 

The Committee note that the Chief Manager (Personnel) 
is acting as a Liaison Officer for Scheduled Castes and 
Scheduled Tribes and a Cell haa also been constituted in the 
Hindustan Shipyard Ltd. aince lit July, 1979 under the 
charge of a Scheduled Caste Officer of the rank of a 
Personnel Officer. Liaison Officer and the Cell have to 
Play an important role for the timely and proper imple-
mentation of the reservation orders. The Committee 
hope that both these functionaries will remain alive to the 
duties assigned to them and will sec that the interests of 
Scheduled Castes and Scheduled Tribes, put under their 
charJe, are fully protected and their welfare is looked after 
religiously. 

The Committee would also like that as far as possible, 
Liaison 0fIic0r be appointed from amobpt the SCheduled 
Caste/Tribe officers working ill the Hindustan Shipyard 
Limited. 
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---------------- -----_.--
2 

]e. 3.11 

II. 3.12 

]2. 3.13 

13. 3;26 

3 

Tho Committee note the recruitmCJllt procedure beina 
followed by the Hindustan Shipyard Limited for recruit-
ment to man the various categories of posts under their 
control. The Committee welcome the sugestioD or 
Hindustan Shipyard Limited that the TehsBdar or lilY 
other authority in Scheduled Castcrrnbc sottJoments 
should be made responsible to get the eliJible Scheduled 
Casterrribc boys registered in the noarost Employment 
Exchanae so as to get them employment in the Shipyard. 
The Committee also welcome the suggestion of Hlnduatlll 
Shipyard Limited that they should be permitted to recruit 
Scheduled Casterrribe candidates having Vlth or Vllth 
Class pass qualifications for recruitment in the Shipyard, 
so that they could be trained for absorption in suitable 
vacancies. The Committee would like the Hinduatall 
Shipyard Limited to consider what ful1hcr relaxation., 
concessions to Scheduled Castes and Scheduled Tribes 
could be given at the time of examiDation/int.erview/re-
cnJitment so as to augment their intake in the SOI'VICflI 
of the Shipyard. 

The Committee note that the Copies or advorti .... t. 
for the recruitment of Scheduled Caatettrribes are beiRI 
circulated to recapised Scheduled Caat."rrribc Associa-
tioDS, Social WeIfRrc Uld Triha. lIIe1fl"" authorities 0( 
the District/State and also broadcast ttrooJh All ladla 
Radio. The Committee desire that copW of advortHemCJDtI 
should also be IeDt to the local Scbc'tJed Caate,lTribe 
MLAs and MPs as well as the Members of the Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes 
so that they may also sponsor su.itablo Scbedu10cl CaIte/ 
Tribe candidates for employment in the Shipyard. 

The Committee note that the depeDdonts of the decea-
sed employees are hein, provided omploymCJDt by tho 
Hinduatan Shipyard limIted and at present about 191 
persons are waltins for the same. The Committee feel 
that, in view of the precarious socio-economic: coaditionl 
of Scheduled Ca.tes and Scheduled Tribel. the dcpeDdoau 
of the doce&led Scheduled Caaterrribe employees DODd 
special coasidoratioo for employment in the Shipyard. 

The Committee are diltJ'el1iod to be informed that the 
officors and workmen promotica ndes do not spocift-
cally provide for teIOI'\'8tioas. Tbe Committee ooa.ider 
it a .-lOUt lapse OIl the part 0( HiadUitIID Shipyard u.. 
mitIId aad would like the Hinduatan Shipyard UDaited to 
immediately provide re«<VatioIII spociIically in tile o8Icen 
Uld workmen Promotion rules. 

-------"' ---------- ---
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14. 3.27 

15. 3.28 

16. 3.30 

17 3.37 

3 ----------_ .....•. _ .... _-.. _-
The Com nittee arc unhappy to note that the number 

and percentage Df Scheduled Castes promoted in Group 
A and Scheduled Tribes in all the Groups have been much 
below the quotas reserved for them. The Committee need 
hardly point out that mere provision of reservation in 
promotions in favour of Scheduled Castes and Scheduled 
Tribes will have no meaning unless all the vacancies reser-
ved for them are actually filled in by them. The Committee 
would. therefore, like the Hindustan Shipyard Limited to 
consider the extent to which the eligibility criteria for 
promotions in favour of Scheduled Castes and Scheduled 
Tribes could be relaxed further so as to promote more and 
more Scheduled Castes and Scheduled Tribes against the 
reserved vacancies. 

The Committee would also like the Hindustan Ship. 
yard Limited to consider whether the Scheduled Castes/ 
Tribes could be recruited from the open market against the 
reserved promotional vacancies in case sufficient number 
of scheduled Castes{fribes aro not available in the feeder 
cadres. 

The Committee are happy to learn that a Scheduled 
caste{fribe Officer is invariably associated with the De-
partmental Recruitment/promotion Committees where 
the vacancies arc reserved or where tho. Scheduled Cas~/ 
Tribe candidates are considered against non-reserved 
vacancies. The Committee recommend that the 
Scheduled Caste{fribe officer associated with these Commi-
ttccs should be of a sufficiently higher status, so that 
he can have an effective say in the proceedings of such 
Committees. 

The Committee note that whereas the directions of the 
Government of India onre servations in favour of Scheduled 
Caste/Tribe were received by the Hindustan Shipyard 
Limited on 20-1-1971 vide Ministry's communication No. 
SY-33(I04)/69 dated 15th January, 1971, the rosters have 
been mainained only from lst January, 1972 Le. after about 
one year. The Committee feel that rosters should have 
been maintained w.e.f. 15th January, 1971 so as to assess 
the correct position regarding representation of Scheduled 
Castes and Scheduled Tribes in the services of the Hindustan 
Shipyard Limited. The Committee have no doubt that the 
vacancies, which should have been earmarked for Scheduled 
Castes/Tribcs, had the rosters been .maintained w.e.f. 
15th January. 1971. have been taken into consideratioD 
while caiculatiDg the backlo, in the Hindustan Shipyard 
Ltd. 



18 3.38 

19 3.44 

20 4.7 

21 4.10 

~I 

3 

The Committee re"ret to note that discrepancies have 
been (ound by the Liaison Officer of the Hindustan Ship-
yard Limited in the rosters. The Committee. attach great 
imporlance to the proper maintenance of the rosters. as in 
their view. rosters are the only mecballism throuah which 
the representation of Scheduled Castes and Scheduled 
Tribes in services can be watched. They f~1 that only 
routine check!DJ of roster~ by tbe liaison Officers will not 
be very helpIW. The Committee therefore. recommend 
that rosters should be checked thoroughly and more 
frequently and discrepancies noticed in their maintenance 
rectified immediately. 

The Committee are firmly of the view that vacancies 
reserved for Scheduled Castes and Scheduled Tribes. in no 
case, should be dereserved. The Committee feel th at 
concerted efforts should have been made for 'Ulin, in the 
vacancies of Secondary Grade Teacber and Launch Seraq 
in Group 'C' before dereserviq them in J 9n. The Com-
mittee welcome the sugestion of Hindultan Shipyard 
Limited that the dereaerved vacancies which have been 
canied. forward. may be advertised at specific intervals 
oftime(sayonce in six months or so) so as to attract suitable 
Scheduled CastesfTribe candidates. 

The Committee relfet to note that the representation 
of Scheduled Castes and Scheduled Tribes in the OftIcer~' 
cadre and the representation of Scheduled Tribes both in 
the staff and workmen cadres is mw:h below the quotas 
prescribed for them. The Committee 'feel that the tar~t 
of 5 years for cleariq the whole bM:ltlo, in the vacanCirli 
reserved for Scheduled Castes and Scheduled tribes indica-
ted by the Chairman, Hindustan Shipyard Ltd. duriq the 
course of evidence is too lon, a period. In their opinion. 
if sincere and concerted efforts are made, it should not 
take more than two years for the Hindustan Shipyard 
Limted to clear the backlo, in view of the tremendou~ 
increase in the ed\lC&tional standards of Scheduled Ca5tc~ 
and Scheduled Tribes over the put few years. 

The Committee would like to draw the attention of the 
Ministry of Shippi", and Trans~rt/Hindustan Shipyard 
limited to the orden contained In the Ministry of Home 
Affairs O.M.No.16/2/67·Est. (c) dated the 27th September. 
1967 and [)epartmcDt of Personnel and Administrative 
Reforms O.M.No. 38)21/6175 Est. (SCT) dated the 9th 
October. 1975 reprdiaa vac&Ddes to be filled by dePutation 
and would urIC that tbeIe orders should be strictly rollowed 

----------_._-----_._-_._----_ .. - _. __ ... __ . _ .... _. 
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4.20 

23 4.21 

24 4.24 

The Committee are concerned to note that only eight 
officers bclonJing to Scheduled CaSIes/Scheduled Tribes 
communities have been deputed to attend seminars/sym-
posia during the last five years and only one officer has been 
sent for tr&inin.g abroad under Colombo PlanjUNDP 
Assist.ance{Purchase Agreements etc. during the last five 
years. They also rcsret that no in-service training is given to 
Scheduled Caste and Scheduled Tribe employeses in the 
Hindustan Shipyard Limited. To bring the Scheduled 
Caste/Tribe officers at par with other officers, the Com-
mittee feel that it is necessary to have an intensive in-service 
training for them. They also feel that to make them more, 
suitable for higher posts in the Hindustan Shipyard Limited 
and to expose them to modern methods of management 
and technology a greater number of Scheduled Castel 
Scheduled Tribe officers should be deputed for training 
abroad and to attend IlCDlinars/symposia. 

The Committee note that out of 1997 apprentices taken 
by the Hindustan Shipyard Limited during 1976 to 1980, 
192 belonJ!ed to Scheduled Castes and 44 belonged to Sche-
duled Tnbes. The Committee need hardly stress that 
unless a very laTge number of Scheduled Castes and Sche-
duled Tribes are taken as apprentices in the Trainina School 
and subsequently absorbed in the services of thQ'Hindustan 
Shipyard Ltd. the backlog cannot be expected to be cleared 
in the near future. They, therefore, suggest that greater 
number of Scheduled Castes and Scheduled Tribes should be 
inducted as apprentices in the Training School with a view 
to clearing the bacJc)og in the services of the Hindustan 
Shipyard Limited as early as possible. 

The Committee note that there has been disagreement 
between the manqement and the Employees Union regar-
ding recruitment of Scheduled Castes and Scheduled Tribes 
from open market aaainst the reserved promotional vacan-
cies. Tile Committee stren that it should be made abun-
dantly cleat to the Employees Union that the safeguards 
provided in the Constitution for Scheduled Castes and 
Scheduled Tribes are o"tsidc the purview of the Employ~, 
Union and arc not negotiable. The Committcc would like 
the Hindultan Shipyard Limited to consider the question 
of recognition of the AsliOCiation .of Scheduled Castes 
and Scheduled Tribes. SO that the difficulties faced by these 
communities oan be specificiaUy brought to the notice of 
authorities. 
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25 5.4 

16 5.8 

27 5.9 

28 5.16 

3 

The Committee note that the Hindu.tan Shfp)ard 
Limited has been maintaining the GrieYanceI Resister 
since 1978 and all complaints/reprcscntations received from 
the Scheduled CastefI'ribe employees are reafstered therein. 
The Committee sugest that the register should be checked 
at regular intervals by the Liaison Officer/Chairman and 
Managing Director to ensure that compiaints/reprelCntatioDS 
received from the Scheduled Casterrribe employees are 
disposed of promptly and judiciously. 

Tho Committcc arc happy to note that 1 0 ~~ of houses in 
T)'pC I and IT and S % of houses in Type m and IV have 
been reserved for Scheduled Caste and Scheduled Tribe 
employees. The Committcc arc also happy to note that 
whenever, houses fall vacant, they arc offered to Scheduled 
Caste/Tribe employees and others alternatively i.e. in the 
ratio of 1: I, and the houses allotted to Scheduled Castes 
Tribes when faU vacant are allotted only to Scheduled 
CastefI'ribe employees. The Committcc would like the 
prescnt policy to continue till such time the required per-
centages of reservations in allotment of houses arc reached. 

The Committee would also like the Hindustan Shipyard 
Limited to consider whether interest free housina loans 
could be given to Scheduled Caste and Scheduled Tribe 
employees. 

The Committee note that variOU5 Welfare Schemes 
have been launched by the Hindustan Shipyard Limited, 
either independently or in collaboration with the State 
Government. The Committee expect the Hindustan Ship-
yard Limited to ensure that Scheduled CUterrribe 
Employees derive full advantaae of thelC IChcmea. Also 
the question of granting full fee concession and the award 
of more scholorships to Scheduled Castesrrribes merits 
favourable congideration by the Hindu.tan Shipyard 
Limited. 

hlO PIlR~ LSSI8I-6ec. n-l""'81-150 
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